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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

\ WESTERN ZONE BENCH, PUNE
}
) ORIGINAL APPLICATION NO. 42 OF 2025

\""-.\\ 7 4 fln the matter between:
" Go Green Foundation Trust & Anr. ...Applicants
Versus
Union of India — MoEFCC & Ors. ...Respondents

p
AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 6
TO THE ORIGINAL APPLICATION:

I, Tabrez Shafi Ahmed Shaikh, aged 48 years, the Director of the
Respondent No. 6, having office address at Rubberwala House, Dr.
A.R. Nair Road, Agripada, Mumbai-400 011, do hereby solemnly

affirm and state as under:

1. I am the Authorized Signatory of Respondent No. 6, having my
address as mentioned above and I am competent, authorized, and
able to depose the present Affidavit. I have perused and made
myself conversant with the contents and record pertaining to the
present Application and I am otherwise aware of the facts and
circumstances of the present case from personal knowledge as also
office records and thus, competent to depose the same. I say that I
am filing the present Reply for the purpose of opposing the reliefs

as sought for by the Applicant as against Respondent No. 6. I crave
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leave to file a further detailed affidavit/additional affidavit along

with supporting documents if the circumstances so warrant.

. At the outset, I deny each and every averment made in the present

Application which is contrary to and/or inconsistent with that
which is stated in the present Affidavit and humbly submit that
nothing contained in the Memo of Application shall be deemed to
have been admitted by or on behalf of the Respondent No. 6,
merely for want of specific traverse. I clarify and submit that the
averments made herein are in the alternative and without prejudice

to one another.

. I state and submit that Respondent No. 6 has raised issues

regarding maintainability of the present Original Application by

filing an Interlocutory Application in the captioned matter.

Respondent No. 6 has raised the following objections with regards

maintainability of the captioned Original Application:

(a) Limitation;

(b) Locus Standi of the original Applicant;

(c) Plural remedies;

(d) Allegations not under the purview of the National Green
Tribunal Act (“NGT Act”); and

(e) Violation of Principles of Natural Justice.
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4. Respondent No.6 adopts the stand taken in the said
Interlocutory Application (“IA”) and submits that the present
reply is made without prejudice to the contentions raised in the
IA. However, the issues of maintainability raised in the IA have
not been reproduced in the present reply to prevent repetition
and for the sake of brevity, the IA maybe read as a part and
parcel of the present reply. In light of the facts and law stated
herein-above, Respondent No.6 states that this Hon’ble Tribunal
ought to first decide the issue of maintainability and dismiss the
captioned Original Application at the threshold without going
into the merits of the Application, as the same is not

maintainable as per the extent applicable law.

BRIEF BACKGROUND:

5. Rubberwala Housing & Housing &  Infrastructure
Ltd.(“RHIL”), the Respondent No. 6 herein is a limited
company established in 2003 engaged in the business of real
estate, focused on developing affordable homes with quality
amenities. Over the years, RHIL has earned a reputation for
quality and innovation and Respondent No. 6 takes particular
care in ensuring its projects feature safe and fail-proof

construction.
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6. On 3"June 2005, the erstwhile owners of all that piece and

W
o

parcel of land together with structures standing thereon situate
at Falkland Road, in the Registration Sub-District of Bombay
admeasuring 5635 sq. yards, ie., 4711.59 sq. mtrs. or
thereabouts known as ‘Khemraj Mansion’ bearing Collector’s
Old No. 13, New No. 3492, Old Survey No. 13, New Survey
No. 2/5588, Cadastral Survey No. 990 of Girgaum Division and
Municipal D-Ward No. 2311 (1) to 2330 and Street Nos. 339
and 385 and 2210 (“said Property”) executed a Deed of
Conveyance to convey and transfer the said property on and “as

is where is” basis in favour of the present Respondent No. 6.

As a part of their business, Respondent No. 6 took up the
redevelopment project under the name and style “The Platinum”
on part of the said property situated at CTS No. 990 at 243-G,
Patthe Bapurao Marg (Falkland Road), Girgaon Division, ‘D’
Ward, Mumbai-400004, Maharashtra, within the local limit and
jurisdiction of Greater Mumbai Municipal Corporation
k‘\Q\“MCGM”)comprising of one composite building with 4 wings

(Wings A, B, C& D) (“said Project”).0n 23" April 2010,

, Maharashtra Housing and Area Development Authority

(“MHADA”) issued its NoC for the said redevelopment project
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as per the applicable laws. On 24™ September 2012, MHADA
issued its revised NoC for the said project with increase in FSI
benefits. On 4™ September 2013, Concession plans were issued
to Respondent No. 6 by Respondent No. 5-BMC. On 30"
December 2014, the Respondent No. 5-BMC issued Intimation
of Disapproval (“IOD”) for the said project.On 18™ December
2015, Respondent No. 5-MCGM issued Commencement
Certificate in favour of Respondent No. 6 for the said project
(annexed as Annexure A-5/ Pg. 79 of OA) and accordingly,

construction work of the said project commenced.

. The captioned Original Application has been filed challenging

the construction of the said project.

ON FACTS/ MERITS:

. It is prayed, on the basis of the preliminary objections set out

above, that the present Original Application be dismissed.
However, without prejudice to the aforesaid preliminary
objections, Respondent No. 6 states that even on merits, the
Applicant has failed to make out a cogent case that deserves any

relief or interference from this Hon’ble Tribunal.
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10.Respondent No. 6 states that on reading the captioned Original
Application, it is evident that the Applicant has sought to
challenge construction of the said project on the following

grounds:

a) Construction of the said project is carried out in violation of
conditions stipulated in Environmental Clearance (“EC”)
conditions, Consent to Establish (“CTE”), Consent to
Operate (“CTQO”) and also without the said permissions.

b) No installation of environmental infrastructure, i.e., STP,
OWC, Rain Water Harvesting, CGWA NoC, etc.

¢) Sufficient RG area not provided for the said project.

Allegations that said Project carried out in violation of EC,
CTE, CTO, etc.:

11.The Applicant has alleged that the said project is carried out
without obtaining prior EC, prior CTO and in violation of CTE.
It is submitted that the aforesaid contention is wholly misplaced

and untenable on the following facts:

i ' Allecations qua prior Environment Clearance:

a) Respondent No. 6 made an application for prior EC forthe

said project comprising of one building with 3 wings —
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redevelopment of Wing A, B and Sale component Wing C
for proposed total BUA of 40,562.53 sq. mtrs. (FSI -
17,406.48 sq. mtrs. and non-FSI — 23,156.05sq. mtrs.). On
28™ April 2014, State Environment Appraisal Committee-2
(“SEAC-2”) considered the said project in its 26" meeting
and after due deliberation was pleased to recommend the
same to the State Environment Impact Assessment Authority
(“SEIAA”), Respondent No. 2-SEIAA as per the terms and
conditions stipulated therein (annexed as Annexure A-1/ Pg.
30 of O4). On 21 and 22" July 2014, Respondent No. 2-
SEIAA considered the proposal of Respondent No. 6 and
after careful deliberation, decided to grant prior EC for the
said project subject to terms and conditions stipulated
therein (annexed as Annexure A-2/ Pg. 38 of OA). On 5t
September 2014, Respondent No. 2-SEIAA was pleased to
grant EC for the said project which was valid for a period of
5 years. It is pertinent to note that the said EC has never
been challenged in any court of law. Hereto annexed and

marked as Exhibit-“A” is a clear copy of prior Environment

Clearance dated 5™ September 2014,
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b) As there was a change in building configuration, Respondent

No. 6 made an application for amendment of prior EC dated
5™ September 2014 for proposed increase in one wing and
retail area, increase in BUA area as per FSI area due to
addition as per Regulation 33(24) of DCR, 1991 forPublic
Parking Lot (PPL) parking and incorporation of fungible
area and increase in total construction BUA from 40,562.53
sq. mtrs. to 47,162.64 sq. mtrs. as per the permissions and
amended plans granted by MCGM. On 31% July 2018,
SEAC-IT considered the proposal for amendment in its 64"
meeting and was pleased to recommend the proposal to
Respondent No. 2-SEIAA for amendment to prior EC dated
5™ September 2014 subject to terms and conditions
stipulated therein. It is pertinent to note that it was
categorically recorded that all issues relating to environment,
including air, water, land, soil, ecology, biodiversity and
social aspects were thoroughly examined by the authority.

(annexed as Annexure A-6/ Pg. 81 of OA).

On 24™ August 2018, Respondent No. 2-SEIAA considered
the said proposal and after due deliberation, the

authoritydecided to grant the proposal for amendment to
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prior EC dated 5™ September 2014. It was noted by the
Respondent Authority that Respondent No. 6 has complied
with the points raised by SEAC-II while recommending the
said project for EC amendment (annexed as Annexure A-7/
Pg. 92 of OA). Accordingly, on 18" September 2018,
Respondent No. 2-SEIAA issued the amendment EC
superseding the prior EC dated 5% September 2014 (annexed
as Annexure A-8/ Pg. 1040f OA). The said amendment EC
dated 18™ September 2018 was never challenged in any

court of law.

d) As there was need for further change in building

configuration, Respondent No. 6 made an application for
further amendment of EC for increase in fungible FSI as per
revised DCPR 2034. On 16™-18" July 2021, SEAC-II
considered the proposal for amendment in its 148" meeting
and was pleased to recommend the proposal to Respondent
No. 2-SEIAA subject to terms and conditions stipulated
therein. On 27" July 2021, Respondent No. 2-SEIAA
considered the said proposal in its 225" meeting and after
due deliberation, the authority was pleased to grant

Environment Clearance for the said project subject to terms
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and conditions stipulated therein. Accordingly, on 5™ August
2021, Respondent No. 2-SEIAA issued the EC superseding
the earlier ECs granted to the said project. The said EC dated
5™ August 2021 has never been challenged. Hereto annexed

and marked as Exhibit-“B” is a copy of 225" minutes of

meeting of SEIAA and Exhibit-“C” is a copy of

Environment Clearance dated 5™ August 2021.

The Applicant has made baseless allegations that there was
change in scope of work prior to obtaining amendment EC
dated 18™ September 2018 on the mere assumption that
since the work on site was constructed till 6,228.75 sq. mtrs.,
therefore, it ought to be concluded that there was change in
scope of the said project. The Applicant has failed to
produce any evidence/ document to substantiate the said
claim and is only basing the aforesaid argument on the basis

of conjecture and surmises.

At the outset, it is submitted that the said EC dated 18"
September 2018 has been superseded by EC dated 5™ August
2021 which is valid and subsisting as on date. Therefore, any
allegation with respect to the said EC 18™ September 2018is

untenable and ought to be completely disregardedin fofoas
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the EC that is applicable to the said project presently, is
EnvironmentClearance dated 5" August 2021. It is pertinent
to note that the Applicant herein has made no allegations
with respect to the EC dated 5™ August 2021 in the present
application. Therefore, the aforesaid allegation ought to be

discarded at the threshold.

g) In any event, it is submitted that Respondent No. 6 carried

out construction in accordance with the conditions stipulated
in the prior EC dated 5™ September 2014 and due to the
change in building configuration as per the amended plans
issued by MCGM for the said project, Respondent No. 6
duly made an application for amendment EC as per
requirement. The Respondent Authorities granted the
amended EC dated 18" September 2018after carefully
considering all necessary documents and permissions for the
said project. Therefore, there is no infirmity as alleged by the
Applicant who is only trying to mislead this Hon’ble

Tribunal and harass the present Respondent No. 6.

Allecations qua Consent to Establish:

h) On 29™ January 2015, the Respondent No. 6 made an

application for Consent to Establish (“CTE”) for the
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residential redevelopment projectbefore Respondent No.4-
MPCB. Respondent No. 6 also made the requisite payment
of consent fee as well as bank guarantee of Rs. 10,00,000/-

to Respondent No. 4-MPCB.

On 22™ July 2015, Respondent No. 4-MPCB was pleased to
grant CTE for the said project for a period of 5 years subject

to terms and conditions stipulated therein (annexed as

Annexure A-4/ Pg. 73 of OA).

In March 2020, nationwide lockdown was announced due to
the outburst of coronavirus pandemic. On 31% March 2020,
Respondent No. 4-MPCB issued a circular extending the
period of validity of CTE and CTO till 31% July 2020. On
28™ April 2020, Respondent No. 4-MPCB issued a circular
extending the period of validity of CTE and CTO having
validity till 30™ April 2020 to be extended till 30" September
2020 as an interim measure. On 7" May 2021, the
Respondent No. 4-MPCB issued a circular extending the
period of validity of CTE and CTO till 31% October 2021.
On 29" March 2023, Respondent No. 4-MPCB issued a
circular wherein the period from 1% April 2020 to 31" March

2021 was exempted for submission of application for
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consent/ authorization. The said circular was published after
the revalidation of CTE for the said project on 7™ May 2022.

Hereto annexed and marked as Exhibit-“D” is a copy of

Circular dated 29™ March 2023.

k) In the meantime, on 16™ October 2021, Respondent No. 6

made an application for revalidation of CTE for the said
project. On 30" December 2021, Respondent No. 4-MPCB
considered the application in its 16™ Consent Meeting,
however, as there were certain non-compliances, Respondent
No. 4-MPCB decided to issue show cause notice. On &™
March 2022, Respondent No. 6 gave its reply to the Show
Cause Notice dated 1* February 2022. On 19" and 21°
March 2022, Respondent No. 4-MPCB considered the
proposal in its 23 consent meeting and after due
deliberation, Respondent No. 4-MPCB decided to grant
renewal of Consent to Establish subject to terms and
conditions stipulated therein. On 7™ May 2022, Respondent
No. 4-MPCB issued revalidated Consent to Establish for the
said projecttherein (annexed as Annexure A-16/ Pg. 148 of
OA).As per the conditions stipulated in the revalidated CTE,

Respondent No. 6 submitted a bank guarantee of Rs.
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26,60,000/- towards purported violation, Rs. 10,00,000/-
towards compliance of environmental clearance and consent
conditions and Rs. 2,00,000/- towards submission of board
resolution. On 9™ October 2025, Respondent No. 6 made an
application for renewal of Consent to Establish to
Respondent No. 4-MPCB and the said application is
presently pending with the Respondent Authority. Hereto
annexed and marked as Exhibit-“E” is a copy of relevant
extract of MPCB 23" consent meeting dated 19" and 21%

March 2022.

The Appellant has alleged that the said project did not have
CTE from the period between 22™ July 2020 and 4™ July
2022 and that there is a gap of 715 days which ought to be
counted as violation days and accordingly, environmental
compensation (EDC) ought to be imposed on Respondent
No. 6. As is evident from the aforesaid facts, the contention
is factually inaccurate and the purported period of violation
calculated by the Applicant is incorrect and without any
basis as the revalidated CTE was issued on 7" May 2022
after due deliberation by Respondent No. 4-MPCB and after

payment of the requisite consent fee and submission of. bank
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guarantees. Also, in any event, the period of COVID-19 was
exempted as per MPCB circulars till 31* October 2021 at the
time of issuance of revalidated CTE dated 7" May 2022. Tt is
apparent that the Applicant is attempting to circumvent the
period of limitation for challenging the revalidated CTE by
making baseless and inaccurate allegations. Therefore, it is
submitted that the allegations with respect to CTE granted
for the said project is wholly misplaced, baseless and ought

to be dismissed.

Allecations qua Consent to Operate

m)On 12" November 2020, Respondent No. 6 made an

application for Consent to Operate (“CTO”) for the said
project along with the consent fee of Rs. 2,01,867/-. On 15
July 2021, Respondent No. 4-MPCB was pleased to grant
CTO for the said project subject to terms and conditions
stipulated therein. As per the conditions stipulated in the
CTO, Respondent No. 6 submitted a bank guarantee of Rs.
10,09,300/- towards compliance of consent conditions, Rs.
10,00,000/- towardscompliance and  operation &
management of said project and Rs. 2,00,000/- towards

submission of board resolution (annexed as Annexure A-11/
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Pg.125 of 04).0n 11" October 2025, Respondent No. 6
made an application for renewal of Consent to Operate to
Respondent No. 4-MPCB and the said application is

presently pending with the Respondent Authority.

n) On 20" October 2025, Respondent No. 4-MPCB issued a
Stop Work Notice for certain non-compliances. On 23
December 2025, Respondent No. 6 gave its detailed
response to ‘the said Stop Work Notice and has duly shown
compliance. Hereto annexed and marked as “Exhibit-F” is a

copy of Reply dated 23" December 2025.

12.1t is submitted that the aforesaid chronology clearly indicates
that Respondent No. 6 has obtained permissions that are valid
and subsisting and have at no point been challenged by any
person, including the present Applicant. I say that the
Respondent Authorities in their wisdom and expertise have duly
granted the requisite permissions for the said project after
deliberation of relevant documents and permissions and there is
no infirmity to the same. In fact, Respondent No. 6 has obtained
amendment to the prior EC dated 5™ September 2014 vide
amended EC dated 18" September 2018 has been superseded by

EC dated 5™ August 2021which is granted by the Respondent
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Authorities to project proponents only on strict adherence to the
terms and conditions stipulated in the said permissions.
Therefore, it is submitted that the allegations regarding
violation of the conditions of EC, CTE and CTO issued for the
said project is baseless, untenable and without any merits and

therefore, ought to dismissed at the threshold.

No installation of environmental infrastructure, i.e., STP, OWC,
Rain Water Harvesting, CGWA NoC, etc:
CGWA NoC.:

13.The Applicant has alleged that Respondent No. 6 has not

obtained prior permission of Central Ground Water Authority
(“CGWA”) for ground water extraction and Respondent No. 6
is extracting ground water from two bore wells. It is submitted
that there is no extraction of ground water carried out for the
construction of the said project. Therefore, there is no

requirement of obtaining CWGA NoC for the same.

Topsoil and no Soil Test for contamination.

14.The Respondent No. 6 states that the allegation made by the

Original Applicant that Respondent No. 6 has failed to preserve
topsoil is wholly false, frivolous, and devoid of any factual

foundation. The project site was previously occupied by an old
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and dilapidated godown structure. Consequently, there was
minimal, if any, generation of topsoil during site preparation. In
light of the pre-existing built-up condition of the land, the
question of substantial topsoil preservation simply does not
arise. In any event, Respondent No. 6 carried out soil quality
monitoring through an authorised environmental consultancy
and laboratory as per the conditions stipulated and the same was
regularly submitted to the Respondent Authorities through six
monthly compliance reports. Therefore, aforesaid allegation of

the Applicant is misconceived and unsustainable.

No installation of STP. RWH. OWC. Solar Energy Systems and

no easy access of fire tender movements.

15.The Applicant has alleged that Respondent No. 6 has not

installed Sewage Treatment Plant (“STP”) of requisite capacity,
has not installed Rain Water Harvesting (“RWH”) system,
Solar heaters and solar energy systems and there is no easy
access for fire tender movement which is completely false,

frivolous and baseless.

16.With respect to the STPs, the Applicant has without any basis

alleged that the actual installation of STP was of 150 CMD

capacity without any proof to substantiate the said claim. It is
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submitted that Respondent No. 6 awarded M/s. Ultra Tech the
work order for supply, installation, testing and commissioning
of complete STPfor the said project. On 24thJanuary 2021, STP
was successfully installed and tested for the said project and the
same is also noted in the EC dated 5™ August 2021 that there is
provision of STP of capacity 290 KL. It is submitted that
presently, the STPs installed are fully operational and treated
water sample testing is underway to ensure compliance with

prescribed environmental standards.

17.As regards the Organic Waste Generator (“OWC”), proper

segregation of waste on site to biodegradable and non-
biodegradable has been made. Non-biodegradable waste is
treated in OWC which has been installed. The manure
generated from OWC & sludge generated from STP is used as
manure on site and other surrounding areas. Similarly, the Rain
water harvesting pumps have been successfully installed.
Presently, the OWC is fully operation and the same has been
duly informed to Respondent No. 4-MPCB vide Reply to SCN

dated 23™ December 2025.

18.I say that Respondent No. 6 has also provided for energy

conservation measures for the said project like provision of
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LED lights, use of Variable Frequency Devices (“VFD”) for
lits machines and pumps, use of VFDs and JET fans
ventilation, provision of VRV AC system, provision of Solar PV
panels, provision of Solar hot water system. Respondent No. 6
has also initiated installation of solar panels and the same will
completed as per applicable norms. As regards the easy access
for fire tender movements, Respondent No. 6 has obtained Fire
NoC from Mumbai Fire Brigade, MCGM as per the amended
building plans for the proposed construction of the said
project.Respondent No. 6 states that the allegations with respect
to no turning radius of 6 mtrs. for easy access of fire tender
movement from all around the building is completely false,
frivolous and baseless. It is submitted that Respondent No. 6
has obtained the Chief Fire Officer’s No Objection Certificate
(“Fire NOC”)dated 28" December 2020 wherein it has been
clearly stated that the Licensed surveyor has proposed 6mitrs.
easy access all around the said project building. The CFO NOC
has not been challenged by any party and has attained finality to
that effect. Hereto annexed and marked as “Exhibit-G” is the

Fire NOC dated 28™ December 2020.



277

19.The Respondent No. 6 as per the EC conditions is required to

submit six monthly compliance report to the Ministry of
Environment and Forest and Climate Change (“MoEF&CC”),
SEIAA and MPCB. Accordingly, the Respondent No. 6 has
been duly complying with the same and has been submitting
half yearly compliance report to the authorities with periodic
compliance of the terms and conditions stipulated therein
including installations of requisite environmental infrastructure
which itself shows that Respondent No. 6 is compliant of the

terms imposed by the prior ECs granted for the said project.

Allegations qua RG area

20.The Applicant has alleged that Respondent No. 6 has not

provided mandatory RG area as per the conditions stipulated in
the prior Environmental Clearance issued for the said project.
The Applicant has also erroneously alleged that as per EC dated
5™ September 2014, 351.28 sq. mirs, was provided on ground
and 91798 sq. mtrs. of RG was provided on upper
floor/podium. A bare perusal of the EC dated 5™ September
2014 will clearly indicate that the 917.98 sq. mtrs. of area
provided was green area which was over and above the

requirement of RG to be provided for the said project. The
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Applicant is clearly trying to create confusion and mislead this

Hon’ble Tribunal by making bald allegations without any basis.

It is submitted that as per EC dated 5™ September 2014 and 24"

18™ September 2018, RG area to be provided on ground was
351.28 sq. mtrs. and 342.19 sq. mtrs. as per the applicable
Development Control Rules (“DCR”), ie., DCR 1991.
Thereafter, as per EC dated 5™ August 2021 which has
superseded the earlier ECs,the provision of RG area was
modified in accordance with the requirement of Development
Control and Promotion Regulation 2034 (“DCPR 2034”)and
accordingly, total RG provided was increased to 513.61 sq.
mtrs. (RG on ground — 342.19 sq. mtrs., RG provided on
podium — 172.42 sq. mtrs.) in line with the provisions of DCPR
2034 and the Respondent Authorities took due cognizance of

the same SEIAA and granted the said EC dated 5™ August 2021.

\,\22.The Applicant has also alleged that Respondent No. 6 has not

/

'r carried out plantation as per law which is evidently false and

baseless and the said allegation has been made without any
proof or evidence. It is submitted that the number of trees to be
planted is 54 trees during the operational phase, the particulars

of which have been duly informed to the Respondent
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Authorities and the Respondent No. 6 has presently, planted 51

plants for the said project.

23.Without prejudice to the aforesaid contention raised, it is
submitted that the issue of RG on ground is sub Judice before
the Hon’ble Supreme Court. On 17" December 2013, the
Hon’ble Supreme Court in MCGM +v. Kohinoor CTNI
Infrastructure Co (P) Ltd., (2014) 4 SCC 538 (“Kohinoor”),
while interpreting Regulation 38(34)(iv) and Regulation 23 of
DCR 1991 inter alia held that mandatory open spaces (15%,
20% or 25% as the case may be) required to be provided at
ground level under Regulation 23 of DCR 1991 is a minimum
requirement and the same cannot be reduced by providing RG
at podium level as suggested by Regulation 38(34)(iv) of DCR

1991. On 19" December 2014, Hon’ble Supreme Court passed

an Order dismissing clarification of the said Kohinoor judgment

) dated 17" December 2013 by inter alia stating that the

i
G‘.‘!" D ,.-A"Jh& . . . . .
\Si,t " mﬁﬁ directions contained in Paragraph 71.2.1 of Kohinoor would
3 4 -

apply to constructions where CC is not issued and construction
has not started, meaning thereby that the Kohinoor exemption
would apply to construction where CC is issued and

construction has started. Thereafter, vide Order dated 13%
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September 2022 passed in Appeal No. 22 of 2016, this Hon’ble
Tribunal has inter alia directed SEIAA to ensure compliance of
directions in Kohinoor (supra). Being aggrieved by the said
Order, National Real Estate Development Council
(NAREDCO) filed Writ Petition (L) No. 35671 of 2022 before
the Hon’ble Bombay High Court. Vide its Judgment and Order
dated 27™ January 2023 passed in Writ Petition (L) No. 35671
of 2022, the Hon’ble High Court inter alia held that Kohinoor
(supra) has been rendered in the context of DCR 1991 and that
the permissibility of RG on podium would have to be decided
on the basis of extant development control regulations.
Accordingly, the Hon’ble High Court held that Order dated 13"
September 2022 passed by this Hon’ble Tribunal in Appeal No.
22 of 2016 would not be an impediment for SETAA to decide

various proposals submitted for grant of ECs on their own

merits. The said Judgment and Order dated 27 January 2023

was challenged before the Hon’ble Supreme Court in SLP No.
/ 11843 of 2023 and vide Order dated 8" May 2023, the Hon’ble
Supreme Court was pleased to stay the directions contained in
Judgment and Order dated 27™ January 2023. Meanwhile,
CREDAI-MHCI filed Civil Appeal No. 19266 of 2024 before

the Hon’ble Supreme Court challenging Order dated 13™



24.1 say that as on date, construction of Wing A, B and C is

September 2022 passed by this Hon’ble Tribunal in Appeal No.
22 of 2016 and on 10™ May 2024, the Hon’ble Supreme Court
was pleased to stay the directions contained in the Order dated

13™ September 2022. I crave leave to refer to and rely on the
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aforesaid judgments and orders as and when required.

completed, and construction of Wing D is yet to commence.

Respondent No. 6 has obtained all other permissions of the said

project which are listed hereinbelow for ease of reference:

| Sr. Date | Permissions

No.

1. |23.042010 |[NoC issued by MHADA for
redevelopment of the said project.

2. | 07.11.2012 | Revised Development Plan Remarks

| issued MCGM for the said property.

3. | 24.09.2012 | Revised NoC issued by MHADA for
| redevelopment of the said project with
| increased FSI benefits.

4. | 16.05.2013 | Fire NoC issued by Office of Chief Fore

Officer, Mumbai Fire Brigade.

5. | 04.09.2013 | Concession Plans issued by MCGM.

6. | 30.12.2014 | IOD issued by MCGM for the said |

project.

7. | 03.03.2015 | Debris NoC/ Clearance Certificate issued

by Exec. Engineer (SWM), Zone-1 of
MCGM.
'8. | 22.07.2015 | Consent to Establish issued by MPCB for

| total BUA of 40,652.53 sq. mtrs.

>



10. | 18.12.2015
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| 11.08.2015

Water NoC issued by MCGM.
Commencement Certificate No.
EEBPC/3820/D1A for the said project. |

11.

26.12.2017

Revised Fire NoC issued by Office of
Chief Fore Officer, Mumbai Fire
Brigade.

12.

31.08.2018

Amended plans for the said project_
issued by MCGM.

' 14.

13.

03.01.2019

Revised Commencement Certificate No.
EB/3820/D/A for 10" floor top slab
issued.

16.12.2019

Drainage NoC issued by M(GM.

| 15.

28.12.2020

Amended Fire NoC issued by Office of |
Chief Fire Officer, Mumbeai Fire Brigade.

' 16.

03.03.2021

Amended layout plan issued by MCGM.

17.

31.03.2021

20™ floors of wing ‘A’ and ‘B’.

Revised Commencement Certificate No.
EB/3820/D/A/FCC/2/Amend for 3 level
basement, Gr. + 7 upper floors and Wing
‘A’, ‘B, ‘C’ 8™ to 10" upper floors and
extended further for work upto 11" to

18.

15.06.2021

Completion Certificate issued - for
sewerage drainage system and street

connection NoC.

10.08.2021

Revised Comme_ncement Certificate No.
EB/3820/D/A/FCC/4/Amend for 3 level
basement, Gr + 7 upper floor, wing ‘A’,
(B’, GC).

2

27.10.2021

Part  Occupancy " Certificate ~ No.
EB/3820/D/A/OCC/1/New for Gr. floor
(pt.) rehab + 4™ floor (pt.) rehab + 5®
(pt.) parking floor and yoga for rehab

only.

21.

24.11.2021

Part  Occupancy  Certificate
EB/3820/D/A/OCC/1/New for 03 nos. of
basements for public parking lot of

No. |

MCGM.
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I crave leave to refer and rely on the aforesaid documents as and

when required.

25.1 say and submit that the said project has been planned in a way

wherein no environmental damage is envisaged. The said
Project has been planned based on the concept of self-
sustainability and the proposed redevelopment will be
advantageous in terms of better management of environmental
resources, more open spaces to the residents, more area of
plantation, better management of wastewater, stormwater, etc.
Respondent No. 6 has carried out a detailed Environment
Impact Assessment study wherein no significant adverse
environmental impact has been reported. Respondent No. 6 has
also prepared a detailed Environmental Management Plan to
mitigate the environmental damages, if any. Respondent No. 6
undertakes to carry out the said project as per the conditions
laid down by the concerned statutory authorities who in their
wisdom, have considered the proposal of Respondent No. 6 and

thereafter, granted the requisite permissions.

/4
N ¢ 26.1t is material to point out that the present Respondent No. 6 has

spent significant amounts of money for the said project, and has



1
1
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otherwise altered its position based upon the grant of all the
valid permissions granted in respect of the said project, and
despite there being no embargo in law in carrying out the work,
impediments are being created against the present Respondent
No. 6 in carrying out legal and valid work in furtherance of the

permissions obtained by Respondent No. 6 for the said project.

27.1 say that the present Respondent No. 6 will not be dealing with

the Original Application in seriatim more particularly since the
entire bogey of allegations and contentions raised in the
Original Application have been dealt with and answered in
terms of the above. Respondent No. 6, however, expressly
craves leave to file an additional Affidavit dealing with the
Memo of Application in a paragraph-wise manner, if the

circumstances so warrant.

,J’f 28.The Respondent No. 6 further submits that the answering

& / Respondent has filed a Miscellaneous Application/ Interlocutory

Application seeking dismissal of the Original Application
challenging the maintainability of the same. Respondent No. 6
states and submits that this Hon’ble Tribunal be pleased to
decide such Application at the outset prior to proceeding further

with the Original Application.
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29.The Respondent No. 6 submits that the Original Applicant has
presented a case, replete with bald allegations, surmises and
conjectures and has failed to make out a cogent and compelling

case for grant of reliefs by this Hon’ble Tribunal.

30.In the premises therefore, the answering Respondent submits
that the Original Application be dismissed by this Hon’ble

Tribunal with the imposition of costs.

Solemnly affirmed at f‘w )

% 1
This U day of b 2026 )

(A

Advortates For Resp No. 6
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VERIFICATION

I, Tabrez Shafi Ahmed Shaikh, aged about 48 years, an Adult,
Indian Inhabitant, Director of the Respondent No. 6 abovenamed,
having my address at Rubberwala House, Dr. A.R. Nair Road,
Agripada, Mumbai-400 011, do hereby solemnly declare that what is
stated in Paragraphs l_ to _@ are true to my own knowledge,

information and belief, and I believe the same to be true.

Solemnly declared at Mumbai )

This Eﬁ/\day of S:M 2026)

BEFORE ME
HASAN. M. ZAID!
NOTARY

Government of India
Mumbai & Palghar Dist.

NOTED & REGISTERED
Sn No.Z.].Q.Page NOB?:.

Book No.)S}.... Date....................




Exhibit-A MO ET

Government of Maharashira

SEAC-201/CRGgWTC U
Environment department
Room No. 217, 2" floor,
Manfralaya Annexe,
Mumbai- 400 032,

Dated: 5™ September, 2014

To,

M/s. Rubberwala Housing & Infrastructure Ltd.
Rubberwala House,

Dr. A R, Nair Road, Agripada, ™

Mumbai 400 011,

Subject:  Environment Clearance for proposed redevelopment project on plot bearing
C.8.No. 990 situated at 243- G,Patte baburao Marg (Falkland Road) at Girgaen
Division , D ward, Mumbai by M/s Rubberwala Housing & Infrastructure L

Sir,

This has reference to your commuuication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1I, Mabarashtea in its 26" meeting and recommend the project for prior environmental
clearmnce (0 SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 72™ meeting,

2. It is noted that the proposal is for grant of Envirormental Clearance for proposed

redevelopment project on plot bearing C.S.No. 990 situated at 243- G,Patte baburao Marg
(Falldand Road) at Girgaon Division , D ward, Mumbai. SEAC-II considered the project under

sereening category 8(a) B2 as per EIA Notification 2006.

Brief Information of the project submitted by Project Proponent is as-

Name of Project “Proposed Redevelopment Project”, at Girgoan, Mumbai.

Name of Proponent | M/s. Rubberwala Housing & Infrastructure Ltd.

Consultant Uitra-Tech Environmental Consultancy & Laboratory

Type of project Redevelopment project

Location of the C.3. No. 990 sitnated at 243-G Patte Baburao Marg (Falkland Road), At
project Girgaon, Division ‘D" ward, Mumbai 400 004.

Whelher in Municipal Corporation of Greater Mumbai (M.C.G.M.)

Corporation /
Municipal / gther

area
Applieabitity of the  |33(7)

DCR

LOI/NOC from Dale and construction avea defails mentioned in the approved letter: MITADA

MHADA / Other NOC dated 24,09,2012
approvals (I
applicable)




Total Plot Area (sq.
n.)

Peductions

Net Plot area

467562 3q. mt.
390.18 Sq. mt,
428545 Sq. mt.

Permissibie FSY
(includting TDR etc.)

18516.84 Sq.mt, (inchuding fungible area)

Proposed Buil-up
Area (FSf & Non-
FST)

18] area (sq. m.): 17406.48 {including fungible arca)
~Non FSI area (sq. m.): 23156.05
«Total BUA area (sq. m.); 40562.53

Ground-coverage
Percentage (%)
{(Note: Percentage of
plot not open to sky}

3680.65 (63%)

1Estimated cost of the
project

Rs. 188. 81 Crores

No. of building & ils
configuration(s)

One building with 3 wings (Wing A, Wing B & Wing C)

Redevelopment:
Wing A: 2 Basemenls + Ground + 21 Upper Floots
Wing B: 2 Basements + Ground + 12 Upper Floors

Sale:
Wing C: 2 Basements + Ground + 1% to 4" Parking Floors + 5% amenity

floor + 16 Upper Floors

Number of tenants
and shops

Redevelopment.
Flats: 131 Nos.
Shops: 73 Nos.

Sale: .
Flats: 118 Nos.
Shops (Redevelopment); 20 Nos.

Number of expected

Redevelopment: §74 Nos,

residents / users Safe: 650 Nos.
Total: 1524 Nos,

Tenant density per  {795/hector

hector

Height of the Redevelopment:

building(s) Wing A: 69.45 mt.{Upto Temrace Level)
Wing B : 54.10 mt. (Upto Terrace Leved)
Sale
Wing C: 69,95 mt. (Upto Tenrace Level)

Right of way 27.40 mt. wide Patthe Bapurac Marg soad

Turning radius for
easy aceess of five
tender movement
from alt around the
building exciuding
the width for the

Minimum .00 mt.

demolition with
dispesal (If

planiation
Existing structurc(s) |There are existing chawls which will be demolished
Detalls of the The debris shall be disposed to authorized landfill sites and excavated

material generated shall be parlly vsed for fitling and partly shall be

-




&

applicable)

disposed by covered trucks to the authorized sites with permission from
M.C.G.M.

Total Waler
Requiremoent

Dry season:

. Fresh water (CMD); 120

Domestic; From M.C.G.M. ; 117

Swimiming pool makeup: From water tanker of potable quality: 3
. Recyeled water (CMD): 70 (STP Treated sewage)

Flushing = 63

Gardening =7

' Total Water Requirement (CMD): 190

Swimming Pool (CMD) : As mentioned above
. Fire fighting (Cum}:

Redevelopment: 300 (One Time Requirement)
Sale: 300 (One Tiive Regifiementy -

Wet Season:

+  Tresh water (CMD): 120

Domestic: From M.C.G.M. = 81 + From RWH tank = 36

Swimming pool malkeup: From water tanker of potable quality : 3

. Recycled water (CMD): 63 (STP Treated sewage for flushing)
. Total Water Requirement (CMD): 183

. Swimining pool make up (CMD): As inentioned above

. Five fighting (CMD):

Redevelopment: 300 (One Time Requirement)

Sale: 300 (One Time Requirement)

Rain Water
Harvesting (RWIT)

Level of the Ground water table: 2.0 1o 2.5 mt. below ground level
«Size and no of RWH tank(s) and Quantity

Redevelopment; IR WH tank of 25 KL

Sale: IRWH tank of 40 KL

*Locaiion of the RWH tank(s): 1™ basement level

+Size, no of recharge pits and Quantity: Nil

*Budgetary allocation {Capital cost and O&M cost)

Capital cost: Rs.6.50 Lacs

C & M cost: Rs. 0.33Lacs/annum

UGT tanks

« Location{s) of the UGT tank{s): 2™ basement level

Storm water drainage

*Nalurai water drainage pattern: The storm water collected through the
stornt water drains of adequate capacity will be discharged into the

external drain.

*Quantity of storm water: 0.10 m*/sec
+Size of SWD: One internal discharge point 0£ 450 mm dia. with the slope of

1:250

Sewage and Waste
water

*Sewage generation {CMD}: 156

«STP technology: MBBR

*Capacity of STP (CMD): 175 KL

+Location of the STP: Ground

*DG sets (dwring emergency): for essential back-up
(Total DG capacity of the project including load of STP.)

Redevejopment: 1DG set of 320 kVA

Sale: 1DG set of 750 kVA

‘Budgesary allocation {Capital cost and O&M cost);

Capital cost: Rs. 45.85 Lacs

O & M cost: Rs. 12.07 Lacs/annum

Solid waste
Management

Wasle generation in the Pre Construction and Construction phase:
* Waste generation: The debris shalf be disposed to authorized landfill sites

and excavated material generated shall be partly used for filling and

LY
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partly shaif be disposed by covered trucks to the authorized sites with
permission from M.C.G.M.

+ Disposal of the construction waste debris: The construction wasle shall be
partly reused within plot and paridy shall be disposed 1o Authorized

landfill site.

Waste gencration in the operation Phase:
Dry waste (Kg/day): 192

Wet waste {I{g/day): 308

+ STP Slydge (Dry shudge) (Kg/day):23

Mode of Disposal of waste:
* Dry waste:

A Noen recyclabler To- MGG v

Recyclable: To recyclers
STP Siudge (Dry sludge): As manure

Aren requirement:

Location(s) and total area provided for the storage and treatmen! of the solid
waste

Location:

Redevelopment: 2 basement level

Sale: 1¥' basement level

Avea: s
Redevelopment: 45 Sq. mt. )
Sale: 45 Sq. mt,

Budgetary alloeation (Capifal cost and Q&M cost)

Capital cost: Rs. 18,00 facs (Cost for treatment of biodegradable garbage
in Organic Waste Convertor (OWC)

O & M cost: Rs. 3.08 lacs/annum {Cost for treatment of biodegradable

' |zarbage 1 Organic Waste Convertor (OWC)

Green Belt
Development

RG area under green belf:
RG on the ground: 351.28 Sq. mt,
Green area on upper floor: 917.98 Sq.mt.

Plantation:
' Number and list of trees species 1o be planted in the grovnd RG:
23 nos.
Sr. No, | Common Name | Botanical Name
1 Bahava Cassiu fistila
2 Parijatalk Nyctanthes arbor-iristis
3 Kunti Murraya paniculata
4 Shirish Albizia lebbeck
5 Neem Azadiracta ndica
6 Maharukh Ailanthus exeelsa
7 Nanduk Ficus refusc
8 Tanthan Largerstromia speciosa
9 Karanj Pongamia pinnata
10 Sita Asholc Saraca asoka
Ii Katesavar Bombax ceiba
12 Kadamb Antirocephallug cadamba
lin




i
{
i

{13 [Sonchafa | Michelia champaca

« Number and lisi of shrubs and boshes species 10 he planted in the padinm
RG: List of shrubs to be planted on upper {loor

Sr. No. | Common Name | Botanical Name

I White Plumbago | Plumbago zevianica
2 Tarwad Cassica anriculata
3 Nirgudi Fitex negundy

4 Takala Cussica tora

5 Krushna Kamal | Passiflora edulis

B.udéc!mw allecation (Capital cost and Q&M cas)
Capital cost: Rs. 6.28 Lacs
QO & M cost: Rs. 1.12 Lacs/annum

Encrgy

* Power supply:
» Maximum desnand: 1842 KW
» Connected load: 3962 KW

* Source: Local Authority
Energy saving by non-conventional method:
Use of solar lighting for common area and staircdse lighting
Use of solar energy for external lighting
Use of CFL /T3 Light for Common Area
Use of LED Light for Lift lobby, comumon area and staircases
Use of Electronic Ballast for common area lighting
Variable frequency devices (VFD) for lifts, fans and pumps

* Detail caleulations & % of saving: 16 %

‘Compliance of the ECBC guidelines: (Yes / No) (If yes
Then submif compliance in tabular form): Yes

+ Budgetary allocation {Capital cost and O&M cost)
Capital cost: Rs. 18.30 lacs (Solar system)
O & M cost: Re. 1.22 lacs/anmum (Solar system)

DG Set:
* Number and capacity of the DG sets to be used:

For essential backup
Redevelopment: 1DG setof 320 kVA
Sale: IDG set of 750 kVA

“Type of fuel used: Diesel

Environoental
Management plan
Budgetary Allocation

Construction phase (with Break-up):
. Capital cost
QO & M cost {Please ensure manpower and other details)

Total cost incurred for EMP

Sr. | Component Description Total Cost

No. (Rs. Inn
Lacs)

1 Afr Water for Dust 5.40




Environment Suppression
Air & Noise 0.36
monitoring
2 Water Tanker water for 16.20
Environmeit constiuclion
Wafer and 0.54
wastewaier
monitoring
3 Land Site Sanitation 5.00
Environment
4 Biological Gardeniﬁg 0.69
Environment
2 Socio- Disinfection- Pest 3.60
Eeonomic Control
Environment ) ) crer
First Aid Facilities 0.09
Health Check Up 27.00
Personal protective 3.75
equipment
4 Total Cost 62.63

Operation Phase (with Breal-up)-

. Capital cost
. 0&M cost (Please ensure manpower and other delails)
Operatiopal
. and
Sr. . Capital Maintenance
No. Component Description cost cost
Rs, In lacs. .
(Rs. in
lacs/yr)
I |Alr Enviromtent Gardening 5.28 1.12
Ambient Alr
quality & -- 0.12
Noise Level
Exbaust from
DG Set - 0.12
2 |Water Waste water|STP cost of
Enviromment {trealment (lsTP' of 45.85 12.07
capacily 173
K1)
Was@ via ter] B 730
momitoring
Rain Water [Rain Waler
Harvesting Harvesting
monitoring ftanks(2 tanks 6.50 0.33
25KL and 40
K1)

6-
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Rain Water
harvesting
noniforing
3 Land Environment Cost {or
(Solid Waste Treatment of
Management) biodegradable {18.00 3.08
carbage in
OWC
OWC nranure
4 {Energy Conservation Solar panels
for common
area & 2.40 .16
lighting
Solar panels
for external 15.90 1.06
lighting
6 |Other maintenance cost  |Other

‘ inainienance
cost (FOR o 4,10
SWNM, Water
tanlks, DG etc.)
Total Cost 94.93 32.36

.20

. Quantum and generation of Corpus fund and Commitment:

Project proponent shall operate and maintain EMF for 3 years after
giving possession and shall also generate corpus fund during 3 years for
O & M of Rs. 97.08 lacs (i.e. 32.36 lacs x 3 years).

. Responsibility for furlher O &M:

Corpus fund shall be banded over (o the society. While handing over
Ewvironmental Management Facilities MO U. shall be made wilh
society to accept responsibility of further O & M of EMF,

Nos. of the junciion to the main read & design of confluence:

One entry & one exit for each L.e. for sale building and for rehab#litation
building

Parking details:

Number and area of basement: 2 Basements

Number and arvea of podia: Nil {4 parking fioors}

Fotal Parking arca: 8286.21 Sq.mt.

Avea per car: 31 Sq. mt./Car

*4-Wheeler: 274 Nos,

*Public Transport: Nil

« Width of all Internal roads (m): Minimuom 6.00 mt.

Trafiic Management

3. The proposal has been considered by SEIAA in its 72" meeting & decided (o accord
environmental clearance to the said project under the provisions of Eanvironment Impact
Assessment Notification, 2006 subject (o implementation of the following ferms and

conditions :




(D

(i)

(i)
(iv)

M

{vi)
(vii)

(viii)

(ix)

(x)
(xi)
{xi1)
(xiii}

(xiv)

This environmental clearance is issued subject to land use verification. Local

- mthority / planning authorily shonld enswre this with respect to Rules, Regulations,

Notifications, Government Resolutions, Cirevlars, etc.  issued if  any.
Judgments/orders issued by Hon'ble High Cowrt, Hon'ble NGT, Hon'ble Supreme
Cowt regarding DCR provisions, environmental issues applicable in this matier
should be verificd. PP shouvid submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found i the plans submitied or defails
provided in the above para may be reported (© environment deparlment. This
envirenmental clearance isstied with respect fo the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the

proposed land use.
This environmental clearance is issned subject to obtaining NOC from Forestry &

implies that Forestry & Wild life clearance granted to the project which will be
considered separately on mexit.

PP has to abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction buili up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the wrban local body & it should ensure (he same
along with survey number before approving layout plan & before according
commencement certificate to proposed work, Plan approving authority should also
enswe the zoning permissibility for the proposed project as per the approved
development plan of the area.

“Counsent for Establishment” shall be obtained from Maharashira Pollution Control
Board under A and Water Act and a copy shall be submitled to the Environment
department before start of any constraction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development puor to occupation of the buildings. No physical occumuon or
altotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate anthority shall be obtained.

Provision shall be made for the housing of coustruction labowr within the site with afl
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mabile
STP, safe drinking water, medical health care, eréehe and First Aid Room efc.
Adequate drinking water and sanitary facilities should be provided for construction
workers at the site, Provision should be made for mobile totlets. The safe disposal of
wastewater and solid wastes generated during the constmction phase should be
ensured.

The solid waste generated should be properly collected and segregated. dry/inert solid
waste sheuld be disposed off to the apploved sites for land filling afte: recovering
recyclable material

Wet garbage shouid be trested by Organic Waste Converter and treated waste
{manwre) should be ntlized m the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this,
Arrangement shall be made that waste water and stonm water do not get mixed.

All the topseil excavated during construclion activities should be stored for use in
horticulture / landscape development within {he project site.

Additional soil for leveling of the proposed site shall be generated within the sites (to
the extent possible) so that namml drainage system of the area is protected and

improved.

-8-
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(xv)

(xvi)

(xvii)

(xvii)

{xix)

(xx)

{xxi)

{(xxii)

{(xxiii)

{xxiv}

(xxv)

{xxvi)

Green. Belt Development shalt be carried ont considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

Disposal of muck during copstruction phase showld not creaie any adverse elfect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Soil and grownd water samples will be (ested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxjc confaminanis.

Construction spoils, ineluding bituminous material and other hazardous materials
mwst not be allowed to contaminate walercourses and-the dumpsites for such materia) - -
must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessaty approvals of the Maharashitra Pollution

Control Board.

The diesel generator sets to be used during construction phase should be low sufphur
dieset type and should conform to Environments (Protection) Rufes prescribed for ajr

and noise emission standards,

The diesel required for operating DG sets shall be stoted in underground tanks and if
required, clearance from concerm authority shall be taken.

Vebicles hired for bringing construction material to the sife should be in good
condifion and should have a poliution check certificate and should conform to
apphicable air and noise emission standards and should be operated only during non-

peak hours.

Ambient noise levels should conform fo residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored dwring construction phase. Adequate measures should be made fo
reduce ambient air and noise level during construction phase, so as 1o conform to the

stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the pravisions
of Fly Ash Notification of Septetnber 1999 and amended as on 27th Angust, 2003,
{The above condition is applicable only if the project site is focated within ihe 100Km

of Thermal Power Stations).
Ready mixed concrete must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible carthquake, adequacy of fire fighting equipments etc, as
per National Building Code including measures from lighting.

{xxvii) Storm water control and its re-use as per CGWRB and BIS standards for various

applications.




(xxviil)Water demand during construction should be reduced by use of pm»mmed concrete,
curing agents and other best practices referred.

(xxix) The ground water Jevel and ils quality should be monitored regularly in consultation
with Ground Water Authority.

(xxx) The installation of the Sewage Treatment Plant {STF) should be certified by an
independent expert and a report in this regard should be submitted 1o the MPCR and
Bovironmenent department before the project is commissioned for operation,
Discharge of this unnsed treated afflueat, il any should be discharge in the sewer
line. Treated effluent emanating [rom STP shall be recycled/refused to the maxinmnn
extent possible. Discharge of this unused treated affluent, if any should be discharge
in the sewer line. Treatment of 100% gray water by deceniralized treatment should

“he done. Necessary measures shiould Ge made to mifigate the odour problem from

5TP.

{(xxxi) Local body should ensure tlhat no occupation certification is issned prior fo operation
of STP/MSW site efc. with due permission of MPCB,

(xxxii) Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior {o construction/operation of the project.

(xxxiif)Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxxiv)Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices ot sensor based control,

(xxxv) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use hlgh quality double glass with special

reflective coating in windows.

(xxxvi)Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to flfill requirement

{(xxxvii) Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project conunissioning. Use CFLs and TFLs should be properly
collected and disposed offfsent for recycling as per the prevailing goidelinesfrules of
the regulatory authority to avoid mercury contamination. Use of solar panels may be
done (o (he extent possible like instalfing solar street lights, common solar water
beaters systen1, Project proponent should install, after checking feasibility, solar plus
hiybrid non conventional energy source as source of energy.

(xxxviii) Diesel power generating sets proposed as source of back up power for efevators
and common area illumination during operation phase should be of enclosed type and
conform 1o rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphww diesel. The location of the DG sets may be
decided with in consultation with Mahayashira Polluticn Control Board.




(xxxix)Noise shiould be confrofled to ensure that it does not exceed the prescribed standards,

{(x)

(x1i)

(xli)

(x1iii)

(xliv)

(xIv}
(xlvi)
(xlvii)
(xlviii}

(xlix)

(1)

(1)

During nighttime the noise levels measured at tlie boundary of the building shall be
restricied to the permissible levels to comply with the prevalent regulations.

Traflic congestion near the enfry and exit points from the roads adjoining the
proposed project site must be avoided, Parking should be fully internalized and no
public space shauld be utilized.

Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatosy for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement

The building should have adequate distance batween them to allow movement of
fiesh air and passage of natural light, air and ventilation,

Regular supervision of the above and other measures for monitoring should be in
place all through the coustruction phase, so as to avoid disturbance to the

sutroundings.

Under the provisions of Environment (Prolection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started withow! obtaining environmental clearance.

Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy to this department and MPCB.

A complete set of all the docwments submitted to Department should be forwarded to
the Local authority and MPCRE,

In the case of any change(s) in the scope of the project, the project would require a
[resh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
unplementation of the stipulated envitonmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up, These cost shall be included as parl
of the project cost. The funds earmarked for the environment protection measures
shall not be divested for other purposes and year-wise expenditure should reported to

the MPCB & this departiment.

The project management shall advertise at least in two local newspapers widely
circwlated in the region around the project, one of which shall be in the Marathi
fanguage of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Contro! Board and may also be

seen at Website at http: //ec. maharashtra. gov. in.

Project management should submit hatf yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on I* June & 1™ December of each calendar year.
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(i) A copy of the clearance letier shall be sent by proponent (o the concerned Municipal
Corporation and the focal NGO, if any, from whom suggeslions/representations, if
any, were received while processing the proposal. The clearance letier shall also be

put on the website of the Company by the proponent.

(liti)  The proponent shall upload the status of compliance of (he stipulated EC conditions,
including resuMs of mounitored data on their website and shall update the same
periodically. It shall simunitaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely,;
SPM, RSPM. SOz, NOx (ambient levels as well as stack emissions) or eritical sector
parameters, indicated for the project shall be monitored and displayed at a convenient

_location near the main, gate of the company in the public domain,

(liv) The project proponent shall also submii six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the

respective Zonal Office of CPCB and the SPCB.

{Iv)  The envivonmental statement for each financial year ending 31® March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as presciibed under the Enviroment (Protection) Rules, 1986, as
apended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective

Regicnal Offices of MoEF by e-mail.

The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the comt of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent, Hence this
clearance does not give inununity (o the project proponent in the case filed against him, if

any or action initiated under EP Act.

In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
withoul any intimation and inifinte appropriale legal action under Environmental

Protection Act, 1986,

The Environment department reserves the right fo add any stringent condition or {o revoke
the clearance if condifions stipulated are not implemented to the satisfaction of {he
department or for that matter, for any other administrative reason.

Validity of Envirenment Clearance: The eavironmental clearance accorded shall be
valid for a period of 5 years,

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the depariment to assess the
adequacy of the condition(s} imposed and to incorporate additional environmental

protection measures required, if any.




9. The above stipuiations would be enforced among others under the Water (Prevention and
Control of Pollution} Act, 1974, the Air (Prevention and Conlrol of Pollution ) Aet, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K, Puram, New Dehli — 110 022, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

(Medhﬁjgﬁgﬂi/

TUAdditional Clitef Seerétary,”
Environment depariment &
MS, SEIAA

Copy to:
L. Shei. R. C. Joshi, JAS (Retd.), Chairman, SEYAA, Flat No. 26, Belvedere, Blwlabhai
desai road, Breach candy, Mumbai- 400026,

2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-IL, 5-South, Dilwara Apariment,
Cooperage, MK Road, Mumbai 400021

3. Additional Secrctary, MOEF, ‘Paryavaran Bhawan® CGO Complex, Lodhi Road,
New Delli—- 110510

4. Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, -5, Ravi-Shankar

Nagar, Bhopal- 462 (16). (MP).
6. Regional Office, MPCB, Mumbai.

7. Collector, Mumbai

8. Commissioner, Municipal Corporation Greater Mumbai (MCGM)

9. CEQ, Slum Relmbilitation Authority, Bandra (1), Mumbai

10. IA~ Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

11, Select file (FC-3)

(EC uploaded on 91812014 )
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Minutes of 225" meeting of SEIAA (Day-1) held on 27™ July, 2021

Consideration of Environment Clearance Proposals

Propasal No.:- STA/MH/MIS/202798/2021 Type of Project: EC
Subject- Environment Clearance for redevelopment Project at Girgaon, Division ‘D’ ward,
Mumbai by RUBBERWALA HOUSING & INFRASTRUCTURE LTD.

Project Details- '

PP submitted the application for amendment in earlier EC of redevelopment project for total
plot area of 4675.62 Sq. Mirs., BUA of 49299.88 Sq. Mirs. and FSI area of 24526.95 Sq. Mtrs.
PP proposes to phase wise construction of buildings as mentioned in Sr.no.3 of the project
detail.

Representative of PP was present during the meeting along with Environmental Consultant

M/s. Ultratech. The details of project is as mentioned below:

Sr. Particulars Details
No.
1. | Plot Area (sq.mt.) 4675.62 Sq.mt.
2. | FSI Area (sqmt) 24526.95 Sq.mt.
3. | Non FSI Area (sq.mt.) | 24772.93 Sq.mt.
4. | Proposed built-up area (FSI 49299.88 Sq.mt.
+ Non FSI) {(sq.mt.}
5. | Building Configuration Building | No. of | Details
Détails Floors . :
I  Composite Bailding with 4  Wings
(Redevelopment & Sale) _
Wing A, B | 3 Basements | Redevelopment: |
&C + Ground + | Flats: 131 Nos. &
6. | No. of Tenements & Shops 20 Floors Shops
' Wing D 3 Basements
+ Ground + | Sale:
18 Floors Flats: 147 Nos.
. & Shops
7. | Total Population 4334 numbers of person including floating population
8. | Total Water Requirements | 298 CMD |
{CMD) _
9. | Sewage generation (CMD) | 286 CMD
10.[STP  capacity  and | Provision of STP of capacity 290 KL
Technology Technology: MBBR (Moving Bed Bio Reactor)
11. | STP Jocation Basement Level

Memc

retary

T AT
AR

Chairman
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Minutes of 225™ meeting of SEIAA (Day-1) held on 27™ July, 2021

12. 1 Total Solid Waste | Non-biodegradable waste: 495 Kg/day -
| (Quantities Biodegradable waste: 329 Kg/day
Total: 824 Kg/day
13. | R.G. Area in sq.m. RG required: 428.54 Sq. mt.
| RG provided on Ground: 342.19 Sq.mt.
RG provided on Podium: 171.42
Total RG Provided : 513.61 Sq.mt.
14. | Power requirement Puring Opcraﬁoﬁ Phase:
Details:
Connected load (KW): 4748 KW
Maximum demand (KW): 2617 KW
15. Energy Efficiency Total Energy Saving: 26% |
‘| Energy saving with the help of Solai: 5 %
16. | DG set capacity 2 DG Sets of Capacity 320 KVA each
17.| Parking 4W & 2W 4 Wheelers: |
MCGM Public Parking: 186 nos.
Captivc. Parking: 173 nos.
2 Wheelers:
MCGM Public Parking: 96 nos.
Captive Parking: 46 nos.
18.| Rain  water harvesting | Provision of Rain water harvesting tank of capacity 60 KL
scheme '
19, | Project Cost in (Cr.) Rs. 326 Crores
20. | EMP Cost Construction Phase: Rs. 31.11 Lacs
Operation Phase:
Capital cost: Rs. 147.13 Lacs
_ Operational and Maintenance cost: Rs. 22.39 Lacs/annum
21.| CER  Details  with | -
justification if any....
SEAC Deliberation —
PP informed that project had received earlier EC vide fetter No. EC No. SEAC-
2013/CR.411/TCIl, dated 05/09/2014 & amended EC vide No. SEIAA-EC-0000000442, dated
Member Secretary Chairmas]
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18/09/2018. As per amended EC dated 18/09/2018 total plot area is 4675.62 Sq. Mtrs. & built-
up area is 47,162.64 Sq. Mirs. The construction of 45618.96.00 Sq.Mtrs. 1s completed on site
as per earlier amended EC. Now, due to increase in fungible FSI as per revised DCPR, 2034,
PP proposes Expansion in earlier EC dated 18/09/2018. PP also informed that though there is
separate form for expansion & amendment category on Parivesh portal but there is no specific
guidelines/criteria that bi-furcate which application is to be made in expansion category &

amendment category after prbject had received earlier EC. Therefore, PP applied in

Form -

1 as an expansion in earlier EC received to the project. The major particulars of project are as

mentioned below:

C received df.

Sr. |Description Proposed Remarks
INo 18.09.2018 Amendment in
. IEC . :
1. [Total Plot Area (Sqg.mt.)  [{4675.62 14675.62 - [No Change
2. |Deductions (Sq.mt.) Road Set Back: Road Set Back: [No Change
360.18 390.18 _
3. [Net Plot Area (Sq.mt)  |4285.44 4285.44 No Change
4 Recreational Ground - 342.84 (8%) 428.54 {(10%) [Increased by 85.70
t (RG) area requirement Sq.mt. as per revised
(Sq.mt.) [DCPR 2034
5. { Provision of RG Area ' RGon 342,19 (342.19 [No change
(Sq.mt.) ground .
6. RG on 0 171.42 Provision of RG on
podium podium in line with
' requirement of DCPR
2034 »
7. Total | 34219 [513.61 [Proposed increase by
171.42 Sq.mt. as per
frequirement of DCPR
2034
8. |Permissible Built-up area [23809.37 24620.36 Increased by 810.99
as per FSI {Including : Sg.mt. due to increase
[Fungible Area) (Sq.mt.) in fungible area as per
revised DCPR 2034
9. [Built— up area as per FSI  [23351.60 24526.95 Proposed increase by
(Including Fungible Area) 1175.35 Sq.mt. as per
(Sq.mt.) increase in permissible
_ built-up area
10. |Built up area as per Non  [23811.04 24772.93 Proposed increase by
FSI (Sg.mt.} : 961.89 Sq.mt.
11. |Total Construction Buili-up | ,; ' , Proposed increase by
Area (Sq.mt.) |7162.64 49295.88 £137.24 Squut.
Member Secretary Ch\,ﬁrman\
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12. [Building Details 1 Composite 1 Composite  [No change in number
Building : 4 Wings (Building : 4 of building and wings
(Sale& - [(Wings Wing A, B, C:
Redevelopment) (Sale & No change in number
Wing A, B, C: Redevelopment)jof floors ,
3 Basements + Wing A, B, C: |Coustructed up-to 20
Ground + 20 floors |3 Basements +  |floor
(Wing D: Ground +20  |Wing D:
3 Basements + floors {Proposed increase by
Ground + 13 floor [Wing D: 5 mos. of floors
3 Basements + |Construction Not Yet
Ground + Started
_ B 18Floor _
13. |Project proposal edevelopment :  |Redevélopment | Redevelopment :
: lats: 131 Nos. : No Change
Shops :93 Nos. Flats: 131 Nos. |Sale:
Sale: Shops :93 Nos. |Flats: Proposed
[Flats: 125 Nos. Sale: increase by 22 Nos.
Retail Shops: 782 [Flats: 147 Nos. |Retail Sheps:
[Nos. Retail Shops: | Proposed increase by
931 Nos. 199 Nos.,
14, |Parking requirement {Nos.)|4 Wheelers: 4 Wheelers: MCGM Public
IMCGM Public MCGM Public |Parking : Proposed
Parking : 187 Parking : 186  |decrease by 1 no. as
Captive Parking:  [Captive Parking [PPL NOC received
207 153 from MCGM dt.
7.05.2021
Captive Parking :
Proposed decrease by
54 nos. as per revised
. - _ DCPR 2034
15. |Parking Spaces provision |4 Wheelers: |4 Wheelers: MCGM Public
(Nos.} MCGM Public MCGM Public  [Parking : Proposed
arking : 187 Parking : 186  |decrease by 1 no. as
Captive Parking :  |[Captive Parking [per NOC received
207 :173 - from MCGM dt.
27.05.2021
iCaptive Parking :
Proposed as per
requirement
16. [Occupancy (Nos.) 3649 4334 Proposed increase by
085 nos. dus to
increase in number of
tenements and shops
17, [Water requirement (KLD)  [259 298 [Proposed increase by
39 KIL.D due to
mcrease in occupancy
...... - ’ TR ;‘J\;‘;‘%
Member Secretary Chaiirman
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18. |[Sewage Generation (KLD) 225 Tose Proposed increass 61

KLD due to increase in|
water requirement

19. [Capacity of STP (KL) D30KL 290 KL Provision of STP
: considering sewage
generation
20. |Solid Waste generatildn. 725 824 | Proposed i'ncfease by
(kg/day) , 99 kg/day due to

increase in occupancy

During deliberation, committee noticed that as there is no specific guidelines for
application to be made either in expansion category or in amendment category. Therefore, for
vertical expansion of existing buildings as per earlier EC, PP has applied in expansion category

-instead of amendment category. In View of this, Committee decided to appraise the proposal

as expansion in earlier amended EC.

The project proposal was discussed on the basis of presentation made and documents
submitted by the proponent along with Environmental Consultant M/s. Ultratech. All issues
related to environment, including air, water, land, soil, ecology and biodiversity and social
aspects were discussed. Committee noted that the project is under 8a (B2) category of EIA
Notification, 2006, Consolidated statements, form 1, 1A, presentation & plans submitted are
taken on the record. ' '

During discussion following points emerged:

1. PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of documents
as applicable clarifying its conformity with locai planning rules and provisions thereunder as
per the circular dated 30.01.2014 issued by the Environment Department, Govt. of
Maharashtra. :
2. PP to obtain & submit following NOCs as per latest amended plan:
a) Water Supply,
b) Sewer Connection,
¢) CFO NOC.
3. PP to obtain & submit certified compliance of earlier EC from Regional office, MoEF &
CC, Nagpur .
4. PP to submit structural stability certificate of architect mentioning earlier design plinth is
capable for carrying load of proposed vertical expansion. -
5. PP to obtain & submit revise SWD remarks with drawings.
Recommendations of SEAC-
N
Member Secretary Chairman |
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In view of above discussion and subject to compliance of above points the proposal is
recommended to SEIAA for grant of Environmental Clearance.

Deliberation in SETAA-

Proposal is for amendment in earlier EC of redevelopment project. PP had received earlier EC
vide letter No. EC No. SEAC-2013/CR.411/TC-1L, dated 05/09/2014 & amended EC vide No.
SEIAA-EC-0000000442, dated 18/09/2018. As per amended EC dated 18/09/2018 iotal plot
area was 4675.62 Sq. Mirs. & built-up area is 47,162.64 Sqg. Mirs. The construction of
45618.96.00 Sq.Mirs. is completed on site as per earlier amended EC. Now, PP stated that due
to increase in fungible FSI as per revised DCPR, 2034, PP proposes Expansion in earlier EC
dated 18/09/2018. _ ,
Proposal was recommended in 148th meeting of SEAC-2 for grant of Environment Clearance
subject to conditions mentioned in SEAC MoM for total plot area of 4675.62 Sq. Mtrs., BUA
of 49299.88 Sq. Mirs. and FSI area of 24526.95 Sq. Mirs.

During the meeting SEIAA asked PP to submit architect certificate regarding construction done
on site is as per configuration of earlier EC. PP submitted the same vide letter dated 26.07.2021.
SEIAA after deliberation decided to grant Environment Clearance for- FSI-24526.95 m2, Non
FSI1-24772.93 m2, Total BUA-49299.88 m2 (Plan Approval- EB/3820/D/A/337/4/Amend
dated 03.03.2021 ). ' '

SEIAA after deliberation decided to grant Enviromment Clearance subject to compliance of
following conditions-

1. PP to provide grass pavers of suitable types & strength to increase the water permeable
mother earth area up to 1/3rd of plot area as well as allow effective fire tender movement.
2. PP to achieve at least 5% of total energy requirement from solar/other renewable sources.
3. PP Shall comply with Standard EC conditions mentioned in the Office Memerandum
issued by MoEF& CC vide F.N0.22-34/2018-1A 111 dt.04.01.2019.
- SETAA Decision- '
SEIAA after deliberation decided to grant Environment Clearance

IR
Member Secretary _ Cll;l" an
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIS/202798/2021
Environment & Climate
Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

Date: e5lo8|202)

M/s.Rubberwala Housing & Infrastructure Ltd,
C.S. 990, Girgaon, Division ‘D’ ward,
Mumbai.

Subject : Environment Clearance for redevelopment Project at C.S. 990, Girgaon,
Division ‘D’ ward, Mumbai by M/s.Rubberwala Housing &
Infrastructure Ltd '

Reference: Application no. SIA/MH/MI1S/202798/2021

This has reference to your communication on the above mentioned subject. The
proposal was considered by the SEAC-2 in its 148" meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 225" meeting
of State Level Environment Impact Assessment Authority (SEIAA).

2. Brief Information of the project submitted by you is as below:-
Sr. Particulars Details
No.
1. | Plot Area (sq.mt.) 4675.62 Sq.mt.
2. | FSI Area (sq.mt.) 24526.95 Sq.mt.
3. | Non FSI Area (sq.mt.) 24772.93 Sq.mt.
4. | Proposed built-up area (FSI | 49299.88 Sq.mt.
+ Non FSI) (sq.mt.)
5. | Building Configuration Building | No. of | Details
Details Floors
1 Composite Building with 4  Wings
(Redevelopment & Sale)
Wing A, B | 3 Basements | Redevelopment:
&C + Ground + | Flats: 131 Nos. &
6. | No. of Tenements & Shops || 20 Floors Shops
Wing D 3 Basements
+ Ground + | Sale:
18 Floors Flats: 147 Nos.
& Shops




307

7. | Total Population 4334 numbers of person including floating population
8. | Total Water Requirements | 298 CMD
(CMD) ‘
9. | Sewage generation (CMD) | 286 CMD
10. | STP capacity and | Provision of STP of capacity 290 KL
Technology Technology: MBBR (Moving Bed Bio Reactor)
11. | STP location Basement Level
12. | Total Solid Waste | Non-biodegradable waste: 495 Kg/day
Quantities Biodegradable waste: 329 Kg/day
: Total: 824 Kg/day
13. | R.G. Area in sq.m. RG required: 428.54 Sq. mt.
RG provided on Ground: 342.19 Sq.mt.
RG provided on Podium: 171.42
. Total RG Provided : 513.61 Sq.mt.
14. | Power requirement During Operation Phase: ‘
Details:
Connected load (KW): 4748 KW
Maximum demand (KW): 2617 KW
15. | Energy Efficiency Total Energy Saving: 26% '
_ Energy saving with the help of Solar: 5 %
16. | DG set capacity 2 DG Sets of Capacity 320 KVA each
17. | Parking 4W & 2W 4 Wheelers:
MCGM Public Parking: 186 nos.
Captive Parking: 173 nos.
2 Wheelers:
MCGM Public Parking: 96 nos.
Captive Parking: 46 nos. _
18.| Rain water harvesting | Provision of Rain water harvesting tank of capacity 60 KL
scheme )
19. | Project Cost in (Cr.) Rs. 326 Crores
20. | EMP Cost Construction Phase: Rs. 31.11 Lacs
Operation Phase:
Capital cost: Rs. 147.13 Lacs
Operational and Maintenance cost: Rs. 22.39 Lacs/annum
21. | CER Details with | - ‘
justification if any....
The major particulars of project are as mentioned below:
Sr. |Description EC received dt. Proposed Remarks
No ' 18.09.2018 Amendment in
. EC
1. [Total Plot Area (Sq.mt.) 4675.62 4675.62 No Change
2. [Deductions (Sq.mt.) Road Set Back: Road Set Back: [No Change
390.18 390.18
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Net Plot Area (Sq.mt.) i

Sale:

Flats: 125 Nos.
Retail Shops: 782
[Nos.

Shops :93 Nos.
Sale:

Flats: 147 Nos.
Retail Shops:

981 Nos.

3. 4285.44 4285.44 No Change
4. | Recreational Ground (RG) |342.84 (8%) 428.54 (10%)  [Increased by 85.70
area requirement (Sq.mt.) Sq.mt. as per revised
DCPR 2034 |
5. | Provision of RG Area RG on 342.19 |[342.19 No change
(Sq.mt.) ground
6. RG on 0 171.42 Provision of RG on
podium podium in line with
requirement of DCPR
0034 ‘

7. Total 342.19 |513.61 Proposed increase by
171.42 Sq.mt. as per
requirement of DCPR

. 2034
8. |Permissible Built—up area as|23809.37 24620.36 Increased by 810.99
per FSI (Including Fungible Sq.mt. due to increase
Area) (Sq.mt.) in fungible area as per
. _ . , revised DCPR 2034
9. [Built—up areaas per FSI  [23351.60 24526.95 Proposed increase by
(Including Fungible Area) 1175.35 Sq.mt. as per
(Sq.mt.) increase in permissible
» _ built-up area
10. |Built up area as per Non FSI[23811.04 24772.93 Proposed increase by
(Sq.mt.) - 961.89 Sq.mt.
11. [Total Construction Built-up Proposed increase by
Area (Sq.mt.) 47162.64 49299.88 2137.24 Sq.mt.
12. [Building Details 1 Composite 1 Composite  [No change in number
: Building : 4 Wings [Building : 4 of building and wings
(Sale& Wings Wing A, B, C:
[Redevelopment) (Sale & No change in number
Wing A, B, C: Redevelopment)lof floors
3 Basements + 'Wing A, B, C:  |Constructed up-to 20
Ground + 20 floors |3 Basements +  [floor
Wing D: Ground +20  |Wing D:
3 Basements + floors Proposed increase by
Ground + 13 floor [Wing D: 5 nos. of floors
3 Basements + |Construction Not Yet
Ground + Started
_ 18Floor
13. |Project proposal Redevelopment:  [Redevelopment |Redevelopment :
Flats: 131 Nos. : No Change
Shops :93 Nos. Flats: 131 Nos. |Sale:

Flats: Proposed
increase by 22 Nos.
Retail Shops:
Proposed increase by

199 Nos.
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14. [Parking requirement (Nos.)

4 Wheelers:
MCGM Public
Parking : 187 .

207

Captive Parking :

4 Wheelers:
MCGM Public
Parking : 186
Captive Parking
: 153

MCGM Public
Parking : Proposed
decrease by 1 no. as
PPL NOC received
from MCGM dt.
27.05.2021

Captive Parking :
Proposed decrease by
54 nos. as per revised
DCPR 2034

15. Parking Spaces provision

(Nos.)

4 Wheelers:
MCGM Public
Parking : 187

Captive Parking :
- 207

4 Wheelers: -
MCGM Public
Parking : 186
Captive Parking
1173

MCGM Public
Parking : Proposed
decrease by 1 no. as
per NOC received
from MCGM dt.
27.05.2021

Captive Parking -
Proposed as per
requirement

16. O'ccupaﬁéy (Noé.)

3649

4334

Proposed increase by
685 nos. due to
increase in number of
tenements and shops

17. |Water requirement (KLD)

D59

298

Proposéd increase by
39 KLD due to
increase in occupancy

18. |[Sewage Generation (KLD)

D25

286

[Proposed increase 61
KLD due to increase in
water requirement

19. |Capacity of STP (KL)

230 KL

290 KL

Provision of STP
considering sewage
generation

20. |Solid Waste generation
(kg/day)

725

1824

Proposed increase by
99 kg/day due to
increase in occupancy

3. The proposal has been considered by SEIAA in its 225" meeting and decided to accord
Environment Clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implantation of following terms and conditions-
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Specific Conditions:

A. SEAC Conditions-

1.

3.

4.

5

PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions thereunder as per the circular dated 30.01.2014 issued by the Environment
Department, Govt. of Maharashtra.

PP to obtain & submit following NOCs as per latest amended plan:

a) Water Supply,

b) Sewer Connection,

¢) CFONOC.

PP to obtain & submit certified compliance of earlier EC from Regional office, MoEF
& CC, Nagpur .

PP to submit structural stability certificate of architect mentioning earlier design plinth
is capable for carrying load of proposed vertical expansion.

PP to obtain & submit revise SWD remarks with drawings.

B. SEIAA Conditions-

1.

PP to provide grass pavers of suitable types & strength to increase the water permeable
mother earth area up to 1/3rd of plot area as well as allow effective fire tender
movement.

PP to achieve at least 5% of total energy requirement from solar/other renewable
sources. -

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22-34/2018-1A.11I dt.04.01.2019.

SEIAA after deliberation decided to grant Environment Clearance for- FSI-24526.95
m2, Non FSI-24772.93 m2, Total BUA-49299.88 m2 (Plan Approval-

~ EB/3820/D/A/337/4/Amend dated 03.03.2021 ).

General Conditions:

a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

II. Disposal of muck, Construction spoils, including bituminous material during

construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

III. Any hazardous waste generated during construction phase should be disposed off as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction

workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

V. Arrangement shall be made that waste water and storm water do not get mixed.

VL. Water demand during construction should be reduced by use of pre-mixed concrete,

curing agents and other best practices.
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The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority. . '

Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved. '

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra-(Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance. ‘

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards. :

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-

L

a) The solid waste generated should be properly collected and segregated. b) Wet waste
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should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. c) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material. v

E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at http://parivesh.nic.in

Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
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~ the MPCB & this department, on st June & 1st December of each calendar year.
XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.
XIV. The proponent shall upload the status of compliance of the stipulated EC conditions,
: including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient '
location near the main gate of the company in the public domain.
C) General EC Conditions:- ,
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

II. If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started-without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as preséribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

V1. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered -
separately on merit. ' '

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
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has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act. -

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6.  In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Manisha Z?ta/nkar—Qafs'lfszle
(Member Secret

Copy to:
1. Chairman, SEIAA, Mumbai.
Secretary, MoEF & CC, 1A- Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Mumbai.
. Commissioner, Municipal Corporation of Greater Mumbai.
. Regional Officer, Maharashtra Pollution Control Board, Mumbai.
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MAHARASHTRA POI%ON CONTROL BOARD

Phone : | 24010437/24020781 Kalpataru Point, 3rd & 4th floor, Sion-
124037124/24035273
Fax ¢ | 24044532/24024068/24023516 Matunga Scheme Road No. 8, Opp. Cine
: Planet Cinema, Near Sicn Circle, Sion (E),
Email : | jdwater@mpcb.gov.in Mumbai - 400 022
Visit At : | http:/mpcb.gov.in
No.: MPCB/JD(WPC)/Circular/B-2303 24 (Tso2t | Date: 2<7 103/2023

CIRCULAR

Sub: COVID Pandemic-Lockdown period exempted from submission of
application for consent/Authorization.

Ref: 1. MoEF&CC,Gol Notification dated 18.01.2021.
2.Govt of Maharashtra Order No.DMU/2020/CR.92/DisM-1dated 29/04/2021.
3.Board’s Circular No.MPCB/AST/Circular/TB-210507-FTS-0018 dated
07.05.2021.
4. 179t Board Meeting held on 11.01.2023.

It is mandatory on a part of every industry/entrepreneur/establishment to obtain
valid Consent to Establish/Operate and Authorization from the Maharashtra Pollution
Control Board under section 25/26 of The Water (Prevention & Control of Pollution) Act,
1974, under section 21 of The Air (Prevention & Control of Pollution) Act, 1981 and under
rule 5 of The Hazardous & Other Waste (Management and Transboundary movement)
Rule, 2016, combined consent and authorization under The Bio-Medical Waste
Management Rule, 2016 and The Solid Waste Management Rule, 2016 and carry out
commercial production activity by paying requisite consent/Authorization fees as decided

by the Government/Board.

Government of Maharashtra has issued order during Pandemic period for
imposition of restrictions. Consequent to outbreak of CORONA Virus (COVID-19) &
lockdown situation, Maharashtra Pollution Control Board in the public interest had
extended the validity of consent to establish /operate /renewal/ Authorisation/ CCAs by
31.07.2020 vide Board’s Circular dated 31.03.2020, by 30.09.2020 vide Board’s Circular
dated 28.04.2020 and by 31.10.2021 vide Board's Circular dated 07.05.2021.

MoEF&CC, Gol vide Notification dated 18 Jan,2021 has passed the order- “9A.
Notwithstanding anything contained in this notification, the period from the 1st April, 2020 to the
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31st March, 2021 shall not be considered for the purpose of calculation of the period of validity of
Prior Environmental Clearances granted under the provisions of this notification in view of
outbreak of Corona Virus (COVID-19) and subsequent lockdowns (fotal or partial) declared for its
control, however, all activities undertaken during this period in respect of the Environmental

Clearance granted shall be treated as valid.”.

The Board has issued Circular dated 12/7/2022 regarding provision of penal fees
for occupiers violating combine consent regime prescribed under Air/Water Act.

Now therefore, the period from 15t April, 2020 to 31st March, 2021 is exempted for
submission of application for consent/Authorization. For this period only regular consent
fees will be charged. :

This circular is issued with approval of competent authority. Q

(Dr.Y.BXSontak
Joint Diretor (WPC)

Copy Submitted for information to:
1. The Hon'ble Principal Secretary, Dept. of Env. & CC, GoM, Mumbai.
2. The Hon'’ble Chairman, MPC Board, Mumbai.
3. The Member Secretary, MPC Board, Mumbai.
Copy to:
1. Joint Director (WPC)/Joint Director (APC)/Principal Scientific Offi cerlAsst
Secretary (Tech) /RO(HQ)/ RO(BMW) — MPC Board, Mumbai.
2. Ali Regional Officers, MPC Board.
3. All Sub-Regional Officer, MPC Board.
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Minutes of 23rd Consent Committee Meeting of 2021-2022 held on 19.03.2022 (15t sitting) & 21.03.2022(2" sitting) through Video Conference.

The following members of the Consent Committee were present:

1. Shri Ashok A. Shingare, IAS, Member Secretary,

Mabharashtra Pollution Control Board, Mumbai — Chairman
2. Shri. R. G. Pethe, Retired WPAE,MPCB -- Member
3. Shri Y. B. Sontakke, Joint Director (WPC),

Mabharashtra Pollution Control Board, Mumbai --Member
4. Shri V. M. Motghare, Joint Director (APC)

Mabharashtra Pollution Control Board, Mumbai --Member

Chairman of the committee welcomed the members of the committee and allowed proceeding of the meeting to start. The minutes of the 18" Consent
Committee meeting of 2021-22 held on 08.03.2021 circulated vide email were confirmed.

The meeting thereafter deliberated on the agenda items placed before the committee and following decisions were taken.

Sr | Application | Industry Name & Decision on | Consent Section | Remarks/ Discussion
No | Unique Address grant of granted upto
Number consent
Agenda A-Consent to Establish
1 | MPCB- M/S SHREE Approved Commissioning PSO | Itwas decided to grant consent to establish to BMW CTF
CONSENT- | ENVIRONMENTAL | Consentto | of the unit or subject to by imposing following conditions.
0000123173 | TAKALI Establish five years (i) PP shall obtain Environmental Clearance for
KUMBHAKARAN, whichever is proposed establishment. PP shall not take any
AARVI ROAD earlier effective steps prior to obtaining EC from Competent
authority.
(if) PP shall submit BG of Rs.5.0 Lakh towards
compliance of consent conditions.
The consent shall be issued after submission of
Industrial NA certificate from competent authority,
detail of plant and machinery and details of Pollution
control systems

Establish/Operate/Renewal 23nd' CC Meeting 19.03.2022,21.03.2022



2 | MPCB-
CONSENT-
0000121934

M/s. RUBBERWALA
HOUSING
&INFRASTRUCTURE
LTD,C.S. No. 990
situated at 243-G Patthe
Bapurao Marg (Fal C.S.
No. 990 situated at 243-
G Patthe Bapurao Marg
Girgaoan Mumbai City

Approved
Consent to
Establish

S S [

of the unit or
22.07.2025
whichever is
earlier

WPC

Committee noted that PP has applied for consent to
establish (Revalidation) for residential
redevelopment construction project on Total Plot
area- 4675.62 Sq.mts and BUA- 49299.88 Sg.mts as
per EC dtd 05.08.2021.

The case was discussed in 16th CC meeting & SCN
was issued on 01.02.2022 as PP has not submitted
Architect certificate for completed construction
work, B.G. as per earlier consent condition and
earlier consent was valid upto-22.07.2020 and not
obtained re-validation.

Committee noted the reply submitted by PP along
with architect certificate and BG. PP has submitted
that they were going for EC for expansion, after
obtaining EC, applied for revaluation with
expansion.

After due deliberation, it was decided to consent to
establish (Revalidation) for residential
redevelopment construction project on Total Plot
area- 4675.62 Sg.mts and total construction BUA-
49299.88 Sg.mts as per EC dtd 05.08.2021 by
imposing following conditions.

(i) PP shall comply with the conditions
stipulated in Environmental Clearance and
consent conditions and submit BG of Rs. 10
Lakhs towards compliance of the same.

(i) PP shall install online monitoring system to

the O/L of STP for monitoring pH, Flow,
BOD, TSS.
The treated domestic effluent shall be 60 %
recycled for secondary purpose such as toilet
flushing, air conditioning, cooling tower
make up, firefighting etc. and reaming shall
be utilized on land for gardening and
connected to the sewerage system provided
by local body.

(iii)

Establish/Operate/Renewal

23nd' CC Meeting

19.03.2022,21.03.2022




(iv) Project Proponent shall provide Organic
waste digester with composting facility or
Bio-gas digester with composting facility.

(v) Project Proponent shall make provision of

charging port for Electric vehicles in at least

40% total available parking area

PP shall comply with the provision of

Construction &  Demolition  Waste

management Rules 2016.

(vii) Project Proponent shall take adequate
measures to control noise and dust emissions
during construction phase

(viii) project Proponent shall submit an affidavit in

Board's prescribed format within 15 days

regarding the compliance of conditions of EC

andCtoE

PP shall submit Bank Guarantee of Rs 26.60

Lakhs (0.1 % of total capital investment). The

same shall be forfeited as PP has not obtained

revalidation of consent to establish after

22.07.2020, thus violated the Consent

Conditions.

(xX) PP shall submit Board Resolution in
prescribed format as PP has not obtained
revalidation of consent to establish after
22.07.2020, thus violated the Consent
Conditions. PP shall submit Bank Guarantee
of Rs 2.0 Lakhs towards submission of Board
Resolution within 15 days.

(vi)

(ix)

3 | MPCB-
CONSENT-
0000127369

M/s. OC Specialities
Pvt. Ltd.E-16, E-17, E-
18, E-22 & 0S-23
Chincholi MIDC Mohol

Approved
Consent to
Establish for
Expansion

Commissioning
of the unit or
Five years
whichever is
earlier

AST

Committee noted that the industry has applied for
Consent to Establish for expansion for increase in
quantity of existing 14 Nos of products & deletion
of 09 nos. of products & addition of 12 Nos of API
products. Committee also noted that the industry has
obtained Environmental Clearance for proposed
expansion.

Establish/Operate/Renewal

23nd' CC Meeting

19.03.2022,21.03.2022
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RUBBERWALA

building dreams

Date: 23-12-2025

To,
The Regional Officer,

Maharashtra Pollution Control Board, \‘7/{7/5

)
Kalpataru Point, 1st floor, Opp. PVR Theatre, Ma‘na?as. tra ution Control Board
Regionai Office, Mumbal
Kalpataru Point, 2nd Floor, Near Sion Circle,
In Front of Movi Max Theater, Shiv (East), Mumbai - 400022

Sion (E), Mumbai-400 022

Subject: Request for Withdrawal of Stop Work Notice on Plot bearing C.S. No. 990 situated at
243-G, Patthe Baburao Marg (Falkland Road), Girgaon, Division D Ward, Mumbai — 400 004

Ref: MPCB/RO/SO/-2510200001 dated 20-10-2025
Respected Sir,

With reference to the above-mentioned Stop Work Notice issued by your good office and
further referring to the site visit conducted by your officers, we hereby submit our point-wise
compliance and responses to the observations raised:

1. Bank Guarantees for CTE
We have submitted the required Environmental Bank Guarantees (E'BGs) to MPCB, and the
same have also been uploaded on the MPCB portal.

2. Bank Guarantees for CTO
We have submitted the required Environmental Bank Guarantees (E'BGs) to MPCB, and the
same have also been uploaded on the MPCB portal.

3. Application for CTO revalidation
We have submitted the application for CTO revalidation and same is now under process.

4. STP — Operational Status

During the site inspection carried out by the officers of your esteemed office, it was observed
that the Sewage Treatment Plant (STP) were not operational due to certain unavoidable
technical issues. Accordingly, a Stop Work Notice was issued for the said non-compliances.In
this regard, we respectfully submit that all the technical issues have now been completely
resolved, and both the STP is fully operational. The systems are presently functioning
satisfactorily, and treated water sample testing is underway to ensure compliance with the

Rubberwala Group of Companies

Rubberwala House, Dr. Nair Road, Agripada, Mumbai - 400 011 | Phone : 022-4801 4947 | info@rubberwala.com | www.rubberwala.com
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prescribed environmental standards. The treated water analysis reports shall be submitted to
your office at the earliest upon receipt.

5. OWC — Operational Status

During the site inspection carried out by the officers of your esteemed office, it was observed
that the Organic Waste Converter (OWC) were not operational due to certain technical issues.
In this regard, we respectfully submit that all the technical issues have now been resolved, and
the OWC is fully operational. The systems are presently functioning satisfactorily.

6. Solar Panel Installation

The project is presently under construction, and the overall construction work is yet to be fully
completed. Further, the construction of Wing D has not yet commenced. As per the original
plan, the installation of solar panels was proposed to be undertaken after completion of all
construction activities. However, as per the recent directions received from MPCB, we have
now initiated the installation of solar panels, and the same shall be completed in full
compliance with the applicable environmental requirements.

7. Rainwater Harvesting Tank (RWH)

The Rainwater Harvesting (RWH) tank work was initiated at site; however, due to the presence
of a Manual Material Hoist (MMH) required for the proposed construction of Wing D, the work
could not be completed earlier. We have now shifted the MMH to an alternate location, and
the RWH tank work is being resumed and shall be completed shortly.

8. Recreational Ground (RG) Area Development

As the construction of Wing D has not yet commenced and material movement is ongoing
within the plot area, development of the entire Recreational Ground (RG) area at this stage
could result in damage. Hence, it was originally planned to undertake the RG development after
completion of the construction of Wing D. However, in compliance with the directions of MPCB,
we have now initiated the development of a part portion of the Recreational Ground (RG) area.
The remaining portion shall be developed upon completion of the pending construction works
and allied activities.

We sincerely regret the lapses and unintentional non-compliances that occurred earlier
due to oversight and technical constraints. We assure your good office that adequate corrective
and preventive measures have been implemented, and such instances shail not recur in the
future. We reaffirm our firm commitment to maintaining continuous compliance with all
environmental norms, rules, and conditions stipulated by MPCB.

In view of the above, we humbly request your good office to kindly consider our
submission favorably and withdraw the Stop Work Notice issued for the said project. Due
to the Stop Work Notice, construction activities at the site are currently not operational,
which is causing delays in the completion of the project. We assure you of our full
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cooperation at all times and remain ready to submit any additional information, documents,
or clarifications as may be required by your office.

We respectfully request your kind consideration and approval to allow the resumption of
work at the earliest.

Thanking you,

Yours faithfully,

TABREZ 7%
SHAFI
AHMED = 727
SHAIKH

[For-Rubberwala Housing & Infrastructure Ltd]

(Authorized Signatory)
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MUNICIPAL CORPORATION OF GREATER MUMBAI
MUMBAI FIRE BRIGADE

Office of the Dy. Chief Fire Officer (R-I), Byculla - Regional
Command Centre, Byculla Fire Station, Bapurao Jagtap Marg,
Byculla (West), Mumbai-400008. Telephone No. — 022-
23076111/2/3, 022-23001393/4/5 & Fax No. 24153027.

SUB: Amendments stipulating Fire Protection & Firefighting
requirements for the amended building plans for the
proposed construction of High-rise Residential Building
under redevelopment scheme 33(7) of DCPR-2034 on plot
bearing C.S. No.- 990 of Girgaon Division situated at
Patthe Bapurao Road, ‘D-Ward, Mumbai.

REF: i) On-line proposal submitted from M/s — Shaikh &
Associates — License Surveyor.
ii) File No: - EB/3820/D/A.

EXECUTIVE ENGINEER (B.P.) -CITY

In this case, please refer to the N.O.C. stipulating Fire
Protection & Firefighting Safety requirements issued by this
department vide No.-FB/HR/R-1/24, dated 16/05/2013 for the
proposed construction of High-rise Residential building comprising
of two wings i.e. Sale and Rehab wing. Both wings are having
common two-level basements (-7.80 Mtrs.). The Sale building
having two level basements (common for Sale & Rehab building) +
ground floor + 1st to 4t podium floor + St Amenity floor, thereafter
the building is divided in two wings i.e. Wing ‘A’ & ‘B’, both wings
are having 6t to 21st upper residential floors with total height to
69.95 Mtrs. from general ground level up to terrace level. The rehab
building comprises of two wings ‘C’ & ‘D’ having two level
basements (common for sale & rehab building) Wing ‘C’ comprises
of ground floor + 1st to 22nd ypper residential floors (22rd part floor)
with a total height of 68.55 Mtrs. from general ground level up to
terrace level & Wing ‘D’ comprises of ground floor + 1st to 12th part
upper commercial floors with a total height of 54.05 Mtrs. from
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general ground level up to terrace level (This N.O.C. is Cancelled
vide dated 26/12/2017).

Further, please refer to the N.O.C. stipulating Fire
Protection & Firefighting Safety requirements issued by this
department vide No.- FB/HR/R-1/195, dated 26/12/2017 for the
proposed construction of High-rise Residential-cum-Commercial
composite building comprising of 04 wings i.e. Wing ‘A’, B’, C’ &
‘D’. All wings having common three level basements (-10.49mtrs.)
for car parking for Public Parking Lot (PPL) accessible by 7.50mtrs.
wide two-way ramp and services + common ground to 4th floor for
shops + 5th to 7th podium floors for car parking accessible by two
car lifts; thereafter composite building divided into 04 wings i.e. ‘A’,
‘B’, ‘C & D’ Wing ‘A’, ‘B’ & ‘C’ having 8th to 20th upper residential
floors with a total height of 69.90 Mtrs. from general ground level
up to terrace level and Wing ‘D’ having 8t to 13th upper residential
floors with a total height of 49.60 Mtrs. from general ground level
up to terrace level. Wing ‘A’ & ‘B’ are connected at 8t floor level by
refuge area; Licensed Surveyor has proposed Atrium in composite
building with two escalators as shown on plans.

I-NOW, LICENSE SURVEYOR HAS SUBMITTED AMENDED
BUILDING PLANS & PROPOSED FOLLOWING AMENDMENTS:

A] BASEMENT:-

i) License Surveyor has proposed UG tank, Driver’s Store room,
utility area, 6.00 Mtrs. wide drive way and 6.00 Mtrs. wide
ramp at 3 level basement as shown on plans.

ii) License Surveyor has proposed STP (double height), UG Tank,
Driver’s Store Room, Utility area, 6.00 Mtrs. wide drive way and
6.00 Mtrs. wide ramp at 2nd level basement as shown on plans.

iii) License Surveyor has proposed STP (double height), Driver’s
Store Room, Utility area, 6.00 Mtrs. wide drive way and 6.00
Mtrs. wide ramp at 1st level basement as shown on plans.

B] COMMERCIAL FLOORS:-

i) License Surveyor has proposed total 52 nos. of N.R., 06 nos. of
stalls, utility area, OWC, Temple, 03 nos. of electric meter
rooms, meter panel, entrance lobby, electric substation, 8.00



325

Mtrs. wide drive way and 7.50 Mtrs. wide ramp on ground
floor as shown on plans.

ii) License Surveyor has proposed DG set on ground at north-
east side of the building as shown on plan.

iii) License Surveyor has proposed 242 nos. of shops with lofts
each on 1st to 3rd floor along with pantry and gents & ladies
toilet block instead of earlier approved 200 nos. of shops as
shown on plan.

iv) License Surveyor has proposed 237 nos. of shops at 4t floor
along with pantry and gents & ladies toilet block instead of
earlier approved 100 nos. of shops as shown on plan.

v) License Surveyor has proposed part two tier stack car parking
by means of two nos. of car lifts, 23 nos. of shops, Yogalaya,
Electric meter room, 5 nos. of Electric service utility room,
gents & ladies toilet block & common toilet block on 5th
podium floor as shown on plans.

vi) License Surveyor has proposed part two tier stack car parking
by means of two nos. of car lifts, 25 nos. of shops, Society
Office, Electric meter room, Two wheeler parking, 02 nos. of
Electric service utility room, gents & ladies toilet block on 6tk
podium floor as shown on plans.

vii) License Surveyor has proposed to delete horizontal car parking
and proposed Atrium opening slab with the 1.10 Mtrs. height
parapet wall all the four sides, 2 nos. of recreational hall along
with changing room, 3 nos. of fitness centers along with
changing room, 02 nos. of gents and ladies toilet blocks,
pantry, gents and ladies changing room, 03 nos. of electric
meter room and 03 nos. of electric meter/ service utility
rooms, RG and open to sky podium lounge at 7t floor as
shown on plan.

viii) License Surveyor has proposed atrium space at the middle
from ground upto the 6t floor with LMR of capsule tubes
elevators on 6t floor as shown on plan.

C] Wing-A,B&C
i) License Surveyor has proposed minor changes in total nos. of
flat from 8th to 20th floors as shown on plan.

-
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D] Wing-A
i) License Surveyor has proposed two nos. of lifts for wing A from
ground upto the 3rd basement level instead of earlier approved
one lift as shown on plan.

E] Wing-C

i) License Surveyor has proposed one additional lift for Wing ‘C’
leading from 7t floor to terrace level as shown on plans.

ii) License Surveyor has proposed Staircase of Wing C’
terminated at 7th floor then leads to terrace level as shown on
plans.

iii) License Surveyor has proposed 09 nos. of flats on 20t floors of
Wing ‘C’ instead of 10nos. of flats as shown on plans.

F] Wing-D

i) License Surveyor has proposed minor changes in total nos. of
flat from 8th to 13th floors as shown on plan.

ii) License Surveyor has proposed additional 07 nos. of floors
above the earlier approved 13t floors in Wing ‘D’ as shown on
plan.

iii) License Surveyor has proposed 04 nos. of flats each on 9t to
14th & 16t to 20t floors and O3nos. of flats & part refuge area
on 15t floor as shown on plans.

IV)License Surveyor has proposed to shift the location/
orientation of staircase of Wing ‘D’ as shown on plans.

By the virtue of proposed amendments by the
License Surveyor, the proposed construction of High-rise
Commercial-cum-Residential Composite building will be
comprising of 4 nos. of wings i.e. Wing-A, Wing-B, Wing-C and
Wing-D; All the four wings having common three Ilevel
basements + common ground to 4th upper floors for all the
four wings + 5t to 6th common podium floors for all the four
wings + 7t floor as open to sky terrace lounge, common for all
the four wings + wing-A, Wing-B, Wing-C & Wing-D have
separated from 8th to 20th upper residential floors having total
height of 69.90 Mtrs. from general ground level upto the
terrace level. As well License Surveyor has proposed Atrium at
the middle in the composite building of Wing-A, Wing-B, Wing-
C and Wing-D from ground upto the 6t floor level and opening

4



of Atrium on 7t floor terrace lounge with parapet wall of 1.10
Mtrs. from all the four sides with Quadra conical removable
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outward opening.

II]- THE FLOOR-WISE USERS OF THE BUILDINGS:

A]- THE FLOOR-WISE USERS OF WING ‘A’ “B’ ‘C’ IS AS UNDER:

FLOOR USERS
Wing-A | Wing-B | Wing-C

Basements Common Basement for all the three wings

3rd Level UG tank, Driver’s Store room, utility area, 6.00 Mtrs.

Basement wide drive way and horizontal Car parking by means
of 6.00 Mtrs. wide ramp.

2nd Level STP (double height), UG Tank, Driver’s Store Room,

Basement Utility area, 6.00 Mtrs. wide drive way and
horizontal Car parking by means of 6.00 Mtrs. wide
ramp

1st Level STP (double height), Driver’s Store Room, Utility

Basement area, 6.00 Mtrs. wide drive way and horizontal Car
parking by means of 6.00 Mtrs. wide ramp.

Ground 52 nos. of N.R., 06 nos. of stalls, utility area, OWC,

floor Temple, 03 nos. of electric meter rooms, meter
panel, electric substation, 8.00 Mtrs. wide drive way
and 7.50 Mtrs. wide ramp & 03 nos. of Entrance
Lobbies at different places.

1st to 3rd 242 nos. of shops with lofts each on 1st to 3rd floor

floors along with pantry and gents & ladies toilet block.

4th floor 237 nos. of shops along with pantry and gents &
ladies toilet block.

Sth Podium | Part two tier stack car parking by means of two nos.

floor of car lifts, 23 nos. of shops, Yogalaya, Electric

meter room, 05 nos. of Electric service utility room,
gents & ladies toilet block & common toilet block

6th Podium
floor

part two tier stack car parking by means of two nos.
of car lifts, 25 nos. of shops, Society Office, Electric
meter room, Two wheeler parking, 02 nos. of Electric
service utility room, gents & ladies toilet block.

7t floor

Atrium opening slab with the 1.10 Mtrs. height
parapet wall all the four sides, 02 nos. of
recreational hall along with changing room, 03 nos.
of fitness centers along with changing room, 02 nos.
of gents and ladies toilet blocks, pantry, gents and
ladies changing room, 03 nos. of electric meter room

)oe’
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and 03 nos. of electric meter/ service utility rooms,

RG and open to sk

podium lounge.

& Refuge area.

flats & Refuge
area.

Wing-A Wing-B Wing-C
8th floor 02 nos. of |04 nos. of |02 mnos. of
(Refuge) Residential flats | Residential Residential
& Refuge area. flats. flats & Refuge
Common Refuge Area area.
15th floor 03 nos. of |04 nos. of |07 mnos. of
(Refuge) Residential flats | Residential Residential

flats & Refuge
area.

16th to 20th
floors

Oth to 14t &

04 nos. of
Residential flats.
(On each floor)

05 nos. of
Residential
flats. (On each
floor)

10 nos. of
Residential
flats. (On each
floor)

Terrace floor

O.H.W.T. & L.M.R.

B]- THE FLOOR-WISE USERS OF WING ‘D’ IS AS UNDER:

FLOOR

USERS

Ground floor to 7th floor | Same for All Wings

8th & 15th floors 03 nos. of Residential flats & part refuge.

(Refuge)
Oth to 14th, 16th to 20th 04 nos. of Residential flats. (On each
floors floor level)

Terrace floor O.HW.T. & L.M.R.

III] - REFUGE AREAS:

Wing Refuge Refuge area in Sq. Mtrs. | At the height
floor - of refuge floor
Required Proposed from ground level.
Wing ‘A’ | 8th floor 40.87 43.43 32.20 Mtrs.
15tk floor 36.14 38.40 52.50 Mtrs.
Wing ‘B’ | 8th floor 54.23 57.62 32.20 Mtrs.
15tk floor 46.26 49.15 52.50 Mtrs.
Wing ‘C’ | 8th floor 124.61 131.40 32.20 Mtrs.
15tk floor 101.18 107.52 52.50 Mtrs.
Wing ‘D’ | 8th floor 62.05 62.23 32.20 Mtrs.
15th floor 53.01 54.90 52.50 Mtrs.
In addition, terrace of each wing will be treated as refuge area
Refuge area calculation shall be verified by E.E.(B.P.) City as per
rules & excess refuge area if any, shall be counted in F.S.I. as per
D.C.P.R. -2034




IV]- THE OPEN SPACES:
As per the proposed plans uploaded by Licensed Surveyor the
building abuts on 27.40 meters wide Patthe Bapurao Marg on
South side as shown on plans.
Open spaces all around the Building are as per the approved
revised building plans vide No.-FB/HR/R-1/195, dated
26/12/2017.

V]- THE DETAILS OF STAIRCASES:
A]- THE DETAILS OF STAIRCASES IN WING ‘A’ AS UNDER:

Staircase Width Nos. of
staircases
Leading from Ground to 3rd basement floor. | 1.50 Mtrs. 01 No.
Leading from Ground to terrace floor level. 1.50 Mtrs. 01 No.
The proposed staircases shown on plans are of enclosed type and are
externally located & adequately ventilated to outside air.

B]- THE DETAILS OF STAIRCASES IN WING ‘B’ AS UNDER:

Staircase Width Nos. of
staircases
Leading from Ground to terrace floor level. | 1.50 Mtrs. 01 No.

The proposed staircase as shown in plans is enclosed type and are
externally located & adequately ventilated to outside air.

C]- THE DETAILS OF STAIRCASES IN WING ‘C’ AS UNDER:

Staircase Width Nos. of
staircases
Leading from 3rd level basement upto the | 1.50 Mtrs. 01 No.
4th floor level.
Leading from 5t floor to 7t floor level. 1.50 Mtrs. 01 No.
The proposed staircase as shown in plans is enclosed type and are
externally located & adequately ventilated to outside air.

D]- THE DETAILS OF STAIRCASES IN WING ‘D’ AS UNDER:

Staircase Width | Nos. of staircase
Leading from Ground to 6 floor. 1.50 Mtrs. 01 No.
Leading from 7t to terrace floor 1.50 Mtrs. O1No
Leading from ground to St floor 1.50 Mtrs. 01 No.
(Single flight)

The proposed staircase as shown in plans is enclosed type and are
externally located & adequately ventilated to outside air.
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VI]- THE DETAILS OF LIFTS:
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A]- THE DETAILS OF LIFTS IN WING ‘A’ AS UNDER:

Lift type Profile Nos. of lifts
Passenger Leading from 3rd basement upto 01 No.
ground floor
Passenger Leading from 2nd basement upto the |01 No.
7t floor level.
Passenger Leading from ground floor to top floor | 01 No.
level
Fire Lift Leading from ground floor to top floor | 01 No.
level
The lift lobby at each floor level is directly ventilated to outside
air as shown in the plan.

B]- THE DETAILS OF LIFTS IN WING ‘B’ AS UNDER:

terrace floor level

Lift type Profile Nos. of lifts

Passenger Leading from ground floor upto 01 No.
terrace floor level

Fire Lift Leading from ground floor upto 01 No.

The lift lobby at each floor level is directly ventilated to outside air as
shown in the plan.

C]- THE DETAILS OF LIFTS IN WING ‘C’ AS UNDER:

Lift type Profile Nos. of lifts
Passenger/ Leading from ground upto the 4t floor | 02 Nos.
Goods lifts level
Stretcher Lift | Leading from 7t to terrace floor level |01 No.
Passenger Leading from ground to terrace floor |01 No.

level
Fire Lift Leading from ground floor to terrace |01 Nos.

floor level

The lift lobby at each floor level is directly ventilated to outside air as
shown in the plan.

D]- THE DETAILS OF LIFTS IN WING ‘D’ AS UNDER:

Lift type Profile Nos. of lifts
Capsule type |Leading from ground to St floor 01 No.
passenger Lift

Capsule type |Leading from ground to St floor 01 No.

Fire Lift
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Passenger Leading from ground to terrace floor |01 No.
level

Fire Lift Leading from ground floor to terrace |01 No.
floor level

Escalators Leading from ground to 4t floor level | 02 Nos.

The lift lobby at each floor level is directly ventilated to outside air
as shown in the plan.

Escalator 02 nos. leading from ground to 4t floor level in C Wing

VII]- THE PROPOSAL HAS BEEN CONSIDERED FAVORABLY

TAKING INTO CONSIDERATION THE FOLLOWING FACTS:
i) The site abuts on 27.40mtrs. wide Patthe Bapurao Marg on

South side.

ii) There shall be no compound wall on Road side i.e. South side.

iii) This department has already issued N.O.C.’s vide No. i)
FB/HR/R-1/24, dated- 16/05/2013 & ii) FB/HR/R-1/195, dated
26/12/2017.

iv) Licensed Surveyor has submitted the hardship letter stated that,
the party had obtained the IOD was issued on dated 30/12/2014
& C.C. was issued on dated 18/12/2015 for the building.
Licensed Surveyor has also stated that, the necessary
concessions were already approved by Hon. M.C.

v) All the building wings shall be provided with Automatic smoke
detection system above & below the false ceiling level in all the
NR/commercial shops, Electric Meter Rooms, Electric Meter /
utility service room, Electric Substation, Driver’s Store Room,
Utility Rooms, Society office & Pump Room and wherever false
ceiling is proposed in the building.

vi) All the building wings shall be provided with Wet riser cum
Down comer system, Sprinkler System, Drencher System,
Hydrant System, Medium Velocity Water Projector System, Fire
Fighting Pumps, Jockey Pump to the Riser System, Sprinkler
Pumps, Jockey Pump to the Sprinkler System, Booster Pumps
and Pumps for the Drencher System.

vii) All the building wings shall be provided with Automatic Smoke
Detection System coupled with Fire Alarm System for Shopping
Center from ground upto the 4th floors NR / Commercial shops
and on part 5t & 6th NR / Commercial Shops.

34~
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viii)  All the building wings shall be provided with Manual Call
Points of Fire Alarm System.

ix) All the building wings shall be provided with effective & efficient
public address system.

x) The enclosure provided for electric substation shall be having four
hours fire rating for all the four side walls.

xi) All the three basements shall be provided with natural as well as
mechanical ventilation through ventilation cutouts.

xii)Opening of Atrium on 7t floor terrace lounge with parapet wall
of 1.10 Mtrs. from all the four sides with Quadra conical
removable outward opening shall be provided with fugue-link
frames connected with automatic smoke detection systems.

E.E.B.P.-(City) is hereby requested to scrutinize the plans
as per amended DCR-1991/DCPR-2034 & verify civil work and all
other requirements pertaining to civil Engineering side including
open spaces, corridors, staircases, amendments, height, refuge area
in Sq. Mtrs & floor occupancy of the building. If any changes in the
plans other than mentioned above then E.E.B.P. (City) shall refer
back the proposal to this department for revised NOC till then
further process shall not be permitted.

In view of above, as far as this department is concerned,
the approval for the amendments to the Fire Protection & Fire
Fighting Safety requirements for the proposed construction of High-
rise Commercial-cum-Residential Composite building comprising of
4 nos. of wings i.e. Wing-A, Wing-B, Wing-C and Wing-D; All the
four wings having common three level basements + common ground
to 4th upper floors for all the four wings + Sth to 6t common podium
floors for all the four wings + 7t floor as open to sky terrace lounge,
common for all the four wings + wing-A, Wing-B, Wing-C & Wing-D
have separated from 8t to 20t upper residential floors having total
height of 69.90 mtrs. from general ground level upto the terrace
level. As well License Surveyor has proposed Atrium at the middle
in the composite building of Wing-A, Wing-B, Wing-C and Wing-D
from ground upto the 6t floor level and opening of Atrium on 7th
floor terrace lounge with parapet wall of 1.10 mtrs. from all the four

10
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sides with Quadra conical removable outward opening as shown on
plans, as per details shown in the enclosed plan signed in token of
approval, subject to satisfactory compliances of the following
requirements:

1. Due to amendments proposed by the Licensed Surveyor in the
amended building plans, it is very much necessary to suggest
amendments in some of the earlier N.O.C. requirements &
additional N.O.C. requirements have to be stipulated from Fire
Protection and Fire Fighting installations point of view.

2. Earlier N.O.C.’s of Fire Protection & Firefighting requirements
issued by this department vide No.- FB/HR/R-I/1935, dated-
26/12/2017 shall be strictly adhere to along with modified
following stipulated amendments & additional Fire Protection &
Firefighting requirements:

3. AMENDEMENTS to the FIRE SAFETY REQUIREMENTS of NOC
No. FB/HR/R-1/195, dated- 26/12/2017 _:

A]- Amendment to the requirement Sr. NO. 19-C) WET RISER:
Wet Riser for each wing (A, B, C & D) shall be extended up to the

topmost floor of the Building)

B]- Amendment to the requirement Sr. No. 19-E) AUTOMATIC
SPRINKLER SYSTEM:

Automatic Sprinkler System for each wing (A, B, C & D) shall be
extended up to the topmost floor of the Building).

C]- Amendment to the requirement Sr. No. 19-L)-a AUTOMATIC
FIRE ALARM SYSTEM:

Automatic Fire Alarm System shall be provided for Gr, 1st to 4th
floors & part S5th & 6t floors to the shop area.

D]- Amendment to the requirement Sr. No. 20) REFUGE AREA:
Refuge area in Wing-A, Wing-B, Wing-C & Wing-D on 8th & 15th
floors and also provided common refuge area in Wing-A & Wing-
B on 8t floor of the building as shown on the plan shall be
conformed to the requirements of FB/HR/R-1/195, dated
26/12/2017.

4. ADDITIONAL FIRE FIGHTING SAFETY REQUIREMENTS:
1. ELEVATION FEATURES: (for each wing)

11
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As shown on plan, elevation features/treatment shall be given as
per the MCGM guidelines & DPCR-2034.

2. SHOPPING CENTRE (N.R./COMMERCIAL SHOPS) FROM
GROUND + 15T TO 4™ UPPER FLOORS + 5™ & 6™ PART
FLOORS:

i) False ceiling, suspenders shall be of non-combustible materials.

ii) Electric wiring shall be halos — free, nontoxic, low smoke having
copper core.

iii) Approved type of electric circuit breakers shall be provided at
the main electric distribution board.

iv) Electric main switch board shall be provided near main entrance
and same shall be switched off at the close of each working day.

v) Wherever wooden partitions are provided it should be treated
with fire retardant paint and with the provision of half an hour
fire resistance.

vi) The A.C. ducts shall be constructed of substantial metal gauge.

vii) Escape route like staircase, common corridors etc shall not be
used as return air passage.

viii) Windows along the periphery on ceiling level shall be openable
type so as to use for ventilation in case of emergency.

ix) Central corridor should be provided which should be ventilated
to outside air.

x) Continuous corridor of 2.00 Mtrs. width leading from entrance
to exit should be provided.

xi) Storage space shall be used for storage of non-flammable and
non-toxic material only.

xii) One Dry Chemical Powder ABC type fire extinguishers of 6 Kgs.
capacity each with [.S.I. certification mark shall be kept in each
shop.

xiii) These remarks are offered in the fire risk point of view only and
necessary permission/clearance of u/s 394 & 390 of M.M.C. Act
and other permission/rules applicable shall be obtained from
other concerned departments/authority to make the activity
legalized and regularized.

xiv) Crowed in shopping area is restricted and efficient P.A. system
was recommended for entire Shopping Centre.

xv) All the fire fighting requirement stipulated by this department
shall be maintained in good working conditions.

3. OTHER NOC / PERMISSIONS:
Necessary permissions / N.O.C. for licensable trade activity
under section 394 of MMC Act or Power Permit under section

12



335

390 of MMC Act, addition/ alteration, interior work, etc. shall be
obtained from competent Municipal Authorities & CFO’s
Department.

Earlier party had already paid the Scrutiny Fees on-line
of Rs.10,45,800/- vide Receipt No.-2187083 & SAP DOC No.-
1001424841, dated 30/04/2013 and Rs.14,200/- vide Receipt No.-
2187084 & SAP DOC No0.-1001424850, dated 30/04 /2013 on gross
built-up area of 37850.63 Sq. Mtrs. as certified by the License
Surveyor.

Thereafter, the party had paid the additional Scrutiny
Fees of Rs.6,92,857/- vide Receipt No.-5704630 & SAP DOC No.-
1002916254, dated 29/03/2017 and additional Scrutiny Fees of
Rs.1,58,546/- vide Receipt No.-5742736 & SAP DOC No.-
1003027057, dated 01/08/2017 on gross built-up area of 44121.00
Sq. Mtrs. as certified by the License Surveyor.

Now, License Surveyor vide his letter dated 17/11/2020
has certified the gross built up area is now 47343.03 Sq. Mtrs. &
party has paid additional Scrutiny Fees of Rs.8,81,835.77/- vide
Receipt No0.-0015329 & SAP DOC No.-1003958550, dated
21/12/2020.

However, E.E.B.P. (City) is requested to verify the gross
built up area and inform this Department if it is more.

NOTE:

1)The fire-fighting installation shall be carried out by approved licensed
agency.

2)The area calculation shown in the enclosed plan shall be checked by
E.E.B.P.- City.

3)E.E.B.P. - City is requested to scrutinize the plans as per amended
DCPR 2034 & verify entire civil work & all other requirements
pertaining to civil engineering side including open spaces, corridors,
staircases, amendments, height / depth & floor occupancy of the
building. The width of abutting road & open spaces are mentioned as
per the plans submitted by the Municipal Architect attached
herewith. These parameters shall be verified by E.E.B.P. — City as per
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the concerned Regulations of DCPR-2034 before granting any
permission (IOD/CC/further CC), if found any contradiction, this
proposal/NOC shall be referred back to this department for revised
NOC.

4)E.E.B.P. - City shall verify the proposal in context with the relevant
Regulations of DCPR-2034 & verify the compliance as per same. If the
same is not complied with, this proposal shall be referred back to this
department for issuing fresh NOC.

5)The schematic drawings / plans of automatic smoke detection
system, wet riser system, public address system, manual fire alarm
system shall be got approved from CFO.

6)The area, size and other required dimensions for the detection
system, fire alarm system, wet riser system, efficient public address
system, electrical duct, fire duct etc. shall be verified & examined by
MEP Consultant.

7)Separate necessary permission for any licensable trade activity in the
proposed building shall be obtained from concerned department of
MCGM/CFO’s department, till then it shall not be allowed to be used.

8)There shall be no any tree located in the compulsory open spaces or
in the access way near the entrance gate.

9)This recommendation letter is issued only from Fire Protection & Fire-
Fighting requirements point of view on behalf of the online application
from the Municipal Architect without prejudice to legal matters
pending in court of law, if any.

10) The plans approved along with this NOC are approved from Fire
Risk / Fire Safety point of view only. Approval of these plans does not
mean in any way of allowing construction of the building. It is
Architect’s responsibility to take necessary prior approval from all
concerned competent authorities for the proposed construction of the
building.

11) As per section 3 of Maharashtra Fire Prevention and Life Safety
Measures Act 2006, it is the liability of Owner/Occupier to provide &
maintain the Fire Prevention & Life Safety Measure in good repair and
efficient condition at all the time in accordance with the provisions of
The Maharashtra Fire Prevention and Life Safety Measures Act or the

rules.
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